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REFERENCE TO THE MOVE TO

CONVERT THE GANDHI HARI JIAN

VIDYALAYA, DELHI INTO PUBLIC
SCHOOL

SHRI L. R. NAIK (Karnataka): I had given
a Calling Attention notice. I may be permitted
to say briefly on it.

MR. CHAIRMAN: Mr. Khan. Will you be
in a position to speak in three minutes?

SHRI KHURSHED ALAM KHAN
(Delhi); Iwilltake only less than that.

SHRI L. R. NAIK: I will also finish in
three minutes.

SHRI KHURSHED ALAM KHAN: I have
to draw the attention of the hon. Home
Minister to the unfortunate incident which
has happened on the 5th of May, 1978, in
the Gandhi Harijan

Vidyalaya, which isa  Government aided
school in Delhi. This is a Government aided
school where 3,600 students were  studying
with about 80 teachers. It appears that
suddenly a decision was taken to convert
this school into a public school. I do not know
who took this decision and who approved of
this decision. The result was that this resulted
in the dislocation oi the work inthe school
and this incident has happened. 1 would like
to know  why this was allowed, particularly
when 3,600 students were studying there.
Now, after converting it info a public school,
will it be possible for the poor parents of these
students to Pay the high fees of the school and
continue to keep their wards In the school?
I suppose there is need for immediate action by
the Delhi administration which has made a
mess of the whole affair.  They should im-
mediately sort out this problem and the
school should be reverted back as an  ordinary
aided  school and *hese boy and 80 teachers
should be given an  opportunity to go back
and Join their school.

MR. CHAIRMAN: The House will
reassemble after lunch at 2.05 P.M.

The House then adjourned for
lunch at six minutes past one of the
clock.

The House reassembled after lunch at nine
minutes past two of the clock, [The Vice-
Chairman (Shri Arvind Ganesh Kulkarni in
the Chair.]

THE FINANCE BILL, 1978—contd.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): I have to inform the
Members that the Janata Party has got one
hour and thirty-five minutes and there are
three speakers. The same is the case with the
Congress (I) Party—one hour and fourteen
minutes and there are four speakers. So, I
request that the time-allotment
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should be adhered to by the Members. Yes,
Mr. Morarka please.

SHRI R. R. MORARKA (Rajasthan): Mr.
Vice-Chairman, Sir, we are bound to obey
you, but you will kindly 1 ear that for a
supplementary question half an hour is given
and for making a speech on such an important
Finance Bill you are asking us to restrict our-
selves to one hour and thirty-five minutes,
three speakers. Anyway this is your ruling
and we will abide by this.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Morarka, this is
none of the fault of the Chair. The point is
that your friends have taken more time, I can-
not help it.

SHRi R. R. MORARKA: Very well, Sir.

Sir, the other day I heard very carefully the
speech of the hon. Member, Shri Salve, from
Opposition, who initiated this debate. Sir, he
always speaks with knowledge and facts and
figures. There is a lot of sense in what he
says. But I must confess to you that this
time I was greatly disappointed after hearing
his arguments. He is an expert on the subject
and he is entitled to the respect of this House
whenever he speaks on matters of taxation.
But, Sir, this time he deviated from his expert
knowledge because of political compulsions. I
will make my point good by giving few
examples. The first point which seems to have
worried my friend Mr. Salve, very much is
the deficit of Rs. 1050 crores. It is true that
this is a big deficit and It is really a matter of
concern. But 1 am sure that the able Finance
Minister and his Ministry with their skilful
supervision of economy and credit controls
will not allow it to go out at their hands. What
was the position last year. Last year, the
uncovered deficit left by the Finance Minister
was Rs. 84 crores. But this deficit of Rs. 84
crores was after drawing Rs. 800 crores by
way of borrowing from the Reserve
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Bank against the foreign exchange reserves.
This the Finance Minister did not avail of.
Last year, therefore, the uncovered deficit
remained at Rs. 884 crores. The actual deficit
m that year came to be Rs. 975 crores, that is,
Rs. 91 crores more. The Finance Minister in
his speech said that he had to make two
unexpected payments. One was the payment
of Rs. 414 crores to the States and the other
was payment of Rs. 190 crores for importing
fertilisers. Both these payments were
unavoidable. They were important. They were
in the interest of the country. Hence if you
make allowance for these Rs 004 crores out of
these Rs. 975 crores, the deficit last year was
Rs. 371 crores against the anticipated deficit of
Rs. 884 crores. Now, what was the actual
position when the Janata Party came into
power? The rate of inflation in this country
was 12 per cent' and even after this massive
dose of Rs. 975 crores in that year, the rate of
inflation at the end of March, 1978, was zero
per cent. What does it show? Does it not show
or prove the skill of the Finance Minister?
Does it not show the robust health of the
economy? After injecting Rs. 975 cr'ores into
the monetary system, the rate of inflation was
brought down to zero. Therefore, my
submission is that Mr. Salve need not have
this worry a$ he has forecast in his speech. He
said that this deficit would unlease inflationary
spiral and that it would bring galloping
inflation. He said that it would play havoc
with the lives of the peop'.e and that it would
be a disaster for the economy and a ruination
of the objectives which we have upheld for
social justice. Then ultimately he said,
"Imagine the misfortune that really awaits the
common man." Mr. Salve has spoken like a
prophet of doom. But I may tell you that his
prophecy would prove wrong because this
year when the uncovered deficit is Rs. 1050
crores, the Finance Minis-tec is taking two
steps. The first step that he has taken is the
sale of gold and they have already started it.
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[Shri R. R. Morarka]

Secondly, now they have prepared a stage
where they can really utilise the foreign
exchange reserves and against which the
money from Indian circulation can be
witdrawn. I am sure that with these two steps,
the ultimate uncovered deficit in our budget
would be much smaller than what it was last
year. I assure Mr. Salve that he need not lose
his sleep over this matter. He should have
confidence in the ability, efficiency and
competence of this Government.

Then the next point that bothered Mr. Salve
very much was the revenue estimate. He
thought that because the revised estimates this
year came to be less than the budget estimates,
it is a very dangerous trend. According to him,
to use his own words, it is a tragic comment
on the state of the economy. Sir, I wwill
endeavour to show that it is neither a
dangerous trend nor is it tragic for the
economy. The one single item which accounts
for the largest shortfall in excise duty is in
sugar. As against the expected revenue of Rs.
187 crores, the revised estimate is Rs. 156
crores, less by Rs. 31 crores. Sir, would you
be surprised to know that though the revenue
from the excise duty is less, the actual
production of sugar this year would be more
by 25 per cent at least? As against 48 lakh
tonnes of sugar last year, this year the sugar
production would be not less than 60 lakh
tonnes. What does it show? Does it show our
economy is weak? Does it show that it is sick?
I submit that it is not, Sir.

Apart from this, there is another point I
want to make and I am sure my friend, Mr.
Salve, is aware of it. The Public Accounts
Committee, year after year, have been taking
this Government to task for under-estimating
the revenues. They say that the difference in
estimates and revised estimates and actuals, if
it is more than 4 t0 5 per cent, it is a matter of
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jgreat concern. And, Sir, they made their
observations in several reports. Sir, since you
have limited my time, I would not be able to
quote but I would just give the references. In
their very first report, 9th Report on the
Revenue of the Third Lok Sabha, the
Committee  made  their  observations.
Reiterated the guidelines in para 1.10 in their
44th Report, then in their 51st Report of the
Fifth Lok Sabha. And finally in the 186th
Report of the Fifth Lok Sabha of which my
hon. friend, Mr. Salve, was a Member. In
these Reports, they have time and again taken
the Government to task for under-estimating
the revenue. The plea was that you
deliberately under-estimate the revenue so that
you overtax the people. Sir, in the last report,
in the 186th Repor;, they say, "the conclusion
that the recommendations of the Committee in
this regard have not been acted upon in letter
and spirit is, therefore, inescapable." Sir, in
view of this, if the Government has taken
action to revise their method of estimating the
revenue in deference to the wishes of the
Public Accounts Committee and, Sir, in
deference to the wishes of my hon. friend, Mr.
Salve—speaking on the Budget of 1976-77,
he himself made a grievance that the variation
is 160 to 170 per cent and that this variation is
too much, and he appealed to the Finance
Minister to look into this aspect and correct
it—I think, there is full justification for the
Government to revise its policy and not try to
under-estimate but to estimate correctly.
Unfortunately, Sir, due to exigencies of
circumstances, the Finance Minister had to
give concessions during the year in excise
duty and other things and, therefore, the
revised estimates are less than what the
Budget figures are.

Sir, the third important point made by my
hon. friend, Mr. Salve, was about corporation
tax. And he has created an impression in this
House that the corporations are very cheaply
taxed, that the effective rate of cor-
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poration tax is not more than 34 to 35 per
cent, that they are the favourite sector of this
Government and that for that reason neither
Mr. Patel nor Mr. Moraji Desai would tax this
sector. Sir, Mr. Salve has been less than fair to
himself. He is an auditor and accountant of
great eminence. To say to this House that the
effective rate of corporation tax is 34 to 35 per
cent is far from truth. At no time, the rate of
tax on the corporations has been less than 55
per cent. The current rates of corporation tax
on public companies are 55 per cent, on
private or closely held corporations, industrial
corporations 60 per cent, and non-industrial
privately held corporations 65 per cent. Not
only that, Sir. Then there is a surcharge of 5
per cent. Not only that. Then there is a surtax.
On the excess profits made by any company
there is a surtax of 25 per cent and 30 per cent
of the chargeable profits. And, Sir, yet Mr.
Salve says that corporation sector in this
country is very cheaply taxed. I want to ask
him, Sir, through you, is there any country
anywhere in the world where the total
quantum of corporation taxes is more than
what it is in India?

SHRI M. ANANDAM (Andhra Pradesh):
"Why don't you reduce it?

SHRI R. R. MORARKA: Sir, there are
many reasons why it cannot be reduced. The
Government has always to find a mean in
between these two extremes.

Now, Sir, when Mr, Salve was a
distinguished Member of the Lower House, a
proposal was brought by the then Finance
Minister that this 5 per cent surcharge could
be transferred from tax to the reserve, that is if
any company deposited this 5 per cent with
the Industrial Development Bank, then this
amount would be returnable to the assessee
after a period of five years. That was a con-
cession. That was a concession deliberately
given by a Party to which the distinguished
Member belonged. Sir, I have gone through
the record and I find that he did not
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have a word to say against it. Why does he say
that Mr. Patel and Mr. Morarji Desai would
not tax these corporations? Why does he say
that ihis corporation sector is a favourite of the
Government? Whose favourite are they? If
they are our favourite, why did they make any
concessions? Why did they collect Rs. 9
crores by way of advertisements for their
Party? Is this sector their favourite or our
favourite? Any way, Sir, I will leave the
matter here. I shall not elaborate any further.

Sir, he has quoted something from the
Minute of Dissent by the hon. Finance
Minister, when he was an ordinary Member of
the other House, which he appended to a Bill,
the Taxation Law (Amendment) Bill, 1973, as
a Member of the Select Committee, of which
Mr. Salve was the Chairman. I do not
understand really the relevance of that
quotation. But he has tried to take the Finance
Minister to task for changing his views.

SHRI M. ANANDAM: Does he mean to
say that the Minute of Dissent is just casual.

SHRI R. R. MORARKA: I did not say
casual. The hon. Member has misheard me.
Sir, in that Minute of Dissent the hon. Finance
Minister felt that the powers which are given
to the authorities for search and seizure were
very drastic and he did not agree with those
powers. Today there is no proposal before the
House either to change those powers, to
enlarge them, to curtail them or to amend
them, and yet Mr. Salve has quoted. I would
like to give a quotation from the same Report
containing the views of Mr. Salve. Sir, in
paragraph 73, this is what the Committee, of
which Mr. Sahre was the Chairman says:

"The proliferation of black money and
tax evasion has become a menace to the

nation's economic development. The
Committee feel that legislative  efforts
by them-
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[Shri R. R. Morarka] selves cannot cope
with this problem unless an efficient and
modern tax machinery is set up to adminis-
ter the dTfect taxes law."

Now, Sir, when the Finance Minister in
charge of the administration is doing
something, Mr. Salve is quoting from the past
report trying to find fault. But what are Mr.
Salve's own views? Has he changed his
views? He himself advocated that the legisla-
tive measures are not enough; we want
something more drastic for a more efficient
administration. Anyway, Sir, I would say only
this much.

Before I go to the next point, I must
sympathise with the Finance Minister, that his
position really at the time of the Budget at
least is very unenviable. Whenever he tries to
gather taxes or take any other revenue raising
measures, he becomes unpopular. Some
people say that if he puts direct taxes,
incentives would be lost, investment climate
would be disturbed and capital market would
be depressed and if he levies indirect taxes,
then the poor man's burden would increase
and inflation would be there. Therefore, they
say: Do not raise taxes; do not fritter away
foreign exchange; do not have deficit
financing; do not sell gold; do not leave
uncovered gap, and yet provide all the money
that we need for ever-increasing revenue
needs and for financing our development
plans. What should the Finance Minister do, I
ask?

Having said that, I would now like to go to
an altogether different topic in which I am
sure the entire House will be interested, and
that concerns the Parliamentary control On the
finances of our Government. Sir, the other
day, the House approved the Appropriation
Bill, authorising the Government to
appropriate as much as 36,000 crores of
rupees out of the Consolidated Fund of India
for different Ministries. Sir, the 6th Five-Year
Plan is soon to come for discussion before
this House. The size of
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I the Plan is Rs. 116,000 crores. In other
words, the 6th Five Year Plan in monetary size
is 46 times the size of the First Five-Year Plan.
The First Five-Year Plan is equal to one-
fortysixth of the Sixth Plan. Now, Sir, this
being the size of our Budget and our Plan, by
any standard, these are very large amounts, |
submit that the responsibility of this Parlia-
ment and of this House becomes all the more
great to supervise, to control and to scrutinise
the expenditure of the Government. In this
respect, Sir, my first suggestion is that the
Budgetary technique of the Governing*
requires a little more precision. I would like to
give you a few examples from the latest
Budget to show how the Budgeted figures
differ widely from the revised figures. I
would only mention a few as I do not have
much time to go into the details, but only on
one item I would like to go into details to
make my argument clear to the House. First is
under the Major Head 047—Fiscal Services.
Sir, the Budget provision was Rs. 10 crores
and the revised estimate is only Rs. 1.95
crores. Then, under Major Head 055, Police,
Budget is Rs. 28.93 crores and tne revised
estimate is Rs. 37.54 crores, when the actual
spent last year was only Rs. 3.81 crores. Then,
Sir, the most important item is against Major
Head 097— Foreign Trade and Export
Promotion. In the previous year, the actual
amount spent under this Head was Rs. 93.87
crores and the Budget provided only Rs. 3
lakhs. The revised figure now is Rs. 6 crores.
Now, Sir,

these are very wide fluctuations and require
looking into. I am not suggesting that we do
not have any explanation. But that explanation
is not enough. It makes the Parliamentary
control weak. If you take permission from Us
for Rs. 3 lakhs and actually spend Rs. 6
crores, Sir, we cannot say anything. But Sir, I
now come to one of the most important cases,
and this relates to Bokaro Steel. It is on the
capital side, under the heading 'Receipts' and
sub-heading 'Other Loans and Advances'. The
Budget figure was Rs.  584.79 crores



205 Finance

and the revised figure is Rs. 999.59 crores.
There is a difference of more than Rs. 400
crores. Naturally, this was a large enough
difference to warrant the attention of anybody
and, therefore, I went into the details. As I
went into the details, the explanations which I
saw were really astounding. For this simple
item, the explanation given was that the loans
which were given were received back and the
same amount was invested in equity shares.
So, under the heading 'Loans', the receipts are
more and that there is a corresponding item in
investment.

Now, Sir, I would like to tell the House
a few interesting things about Bokaroi  First
of all, Bokaro was conceive” in 1959.
At that time, it was conceived as a two-
million-tonne s'.eel plant. The estimate for
this two. million-tonne steel plant at that time
was Rs. 215 crores. But Sir, there was delay.
Nothing happened for four years. So, a
revised  estimate  was prepared in 1963.
In 1963, the estimate for the four-million
tonne steel plant was Rs. 558.6 crores; Rs.
558.6 crores and size of the plant four
million tonnes. There were negotiations and
this plant was entrusted to the
Russians for execution and implementation.
The Russians submitted their report in
December, 1965. The Russions said
that the four-million-tonne capacity would
be achieved at a cost of Rs. 771.2 crores.
Therefore, Sir, by December, 1965, the
estimate had  already  gone up to Rs.
771.2 crores. Now, Sir, in the Supplemen-
tary Grants which were placed before
Parliament in March, 1978, this
estimate of Rs. 771.2 crores had gone up to
Rs. 2,078 crores and yet we have not
reached the end of thejourney. We
have implemented only the first stage of the
plant which is 1.7 million tonnes. We have
still to go along way to reach the four-
million-tonne capacity. By that time, it is
difficultto  imagine as to what would be the
final cost.  This matter, in the very early
stages, was examined by the Public
Undertakings Committee of Parliament.
At that time,
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the estimate had gone up by only Rs. 90
crores. But the Committee was greatly
perturbed and I would like to quote two or
three paragraphs from the report of the
Committee to show» you how seriously they
took up this matter, i would also like to say atf
to what happened after the recon*-mendations.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Morarka, you
have already taken 25 minutes. If you
want to speak on
and quote all those things, your
colleagues would get lesser time.

SHRI R. R. MORARKA: I would request
you to extend the time.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): This is not in my
hands.

SHRI R. R. MORARKA: We will request
the Chairman then. Sir, this is an important
item which deals with the rights of this
House. It deals with thousands of crores of
rupees, the money of the poor people of this
country.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Everybody has an
important point to make. I am only requesting
you to be short. I have got only three minutes
for you.

SHRI R. R. MORARKA: I would like to
say as much as I can. Sir, I am quoting from
the Public Undertakings Committee 68th
Report, 1969-70, when the estimates had
gone up by Rs. 90 crores:  They say:

"The Committee highly deprecate the
complacent attitude of the Government
towards the escalation to such a magnitude
(Rs. 90 crores) and they recommend that in
future earliest opportunity should be
taken to inform Parliament about major
increases in estimates of a project."

Then, Sir, they further say.
3.43:

This is para
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"Wide variation between the, estimated cost
and the actual expenditure has become a
common feature in the public sector projects.
The Committee would, therefore, watch with
considerable anxiety as to how in the
ultimate analysis the actual cost compares
with the estimated cost in the case of Bokaro
Steel Plant both for Stages I and II."

Then, in the PUC 14th Report, 1971-72 (5th
Lok Sabha), they say—and this is the most
important part:  j

"They would like to observe that thig is
hardly , method of keeping Parliament
informed. The Government should follow a
regular method of keeping Parliament
informed about major revision in Project
Estimates of Public Undertakings through
statements in Parliament suo motu and not
wait for some Members of Parliament to put
questions to elicit such information."

Sir, there are some more important
quotations, but since my time is up,

I would not like to strain your courtesy any
more, except to say that the Public
Undertakings Committee and the PAC have
made recommendations after
recommendations, but, Sir, the Executive are
treating these recommendations as mere
routines—inevitable ritual of a democratic
system. Sir, the same types of mistakes are
being committeed; same leakage, same waste
in Government spending take place year after
year. And, Sir presumably the Government
has not taken any step to improve the system
or find out why this is happening.

In conclusion, I would only briefly touch
upon another point, and that is that in recent
times there have been some serious drainage
in public revenue. This has been existing for
a long time, but they are now assuming
bigger and bigger proportions. And included
in this are Electricity Boards in all the States,
most of the cooperative societies, sick units
taken over by

[RAJYA SABHA ] Bill, 1978 208

the Government like textile, sugar, Indian
Iron, etc., and some Schemes like the Delhi
Milk Scheme which had been started on a
10-profit-no-loss basis but which incurred
loss of crores of rupees every year. I do hope
that some reforms would be introduced by
the Finance Minister to make parliamentary
control more effective and parliamentary
committees more purposeful.

Thank You, Sir.

SHRI HARKISHAN SINGH SUR-JEET
(Punjab): Mr. Vice-Chairman, Sir, I want to
comment on the Finance Bill not from the
standpoint of my own party but from the
declarations made by the Janata, Party itself:
When I look at the Finance Bill, I find that
there is no change in the pattern followed by
the Congress for the past 30 years. In this
House as well as in the other House,
criticism was being made about the various
budget proposals from the angle that deficit
financing is very bad. It leads to inflation.
The burden of indirect taxation falls on the
common man. The policy has to be changed.
Dependence on foreign aid will lead the
country nowhere. And we have also seen on
the basis of the budgetary policies followed
by the Congress Party for the last 30 years
that whatever declarations were there and
whatever the claims they made for building
socialism or 'Garibi Hatao', the disparities
have increased. Even a recent report of the
Reserve Bank on the rural areas reveals that
the top 30 per cent own 82 per cent of the
wealth, whereas the lower 30 per cent own
only 2 per cent of the wealth. Every body
agrees that the disparities have, increased.
Judged from this angle, we find that the
friends who had been earlier criticising the
Congress Government budgets from this
angle are coming in justification of the same
type of budget from the same angle which
was being defended earlier by the Con-



209 Finance

gress Party. And it has nothing to do with the
declarations being made or earlier made by
the Janata Party. I do not want to go into the
declarations made during the elections or in
the election manifesto. Even the recent policy
statements made by the Janata Party make
this clear. I want to mention this because
perhaps those who formulate the policy later
on forget when they come to the concrete
questions. Here it is stated in the economic
policy statement which was formulated by the
Janata Party just before the budget proposals
were being sorted out—i.e. in November,
1977:

"The Janata Party is opposed to any
economic system which allows individuals of
groups freedom to exploit others. At the same
time, it is not in favour of the State
possessing unlimited powers. While the Party
bnlives in the need to release people's
enterprise and initiative, it is opposed to any
system which is based on exploitation".

Then it says:

"The Janata Party, therefore, will put a curb
on economic power—

(i) by imposition of physical limits, where
feassible, both on existing possessions and
future possessions;

(2) through differential taxation of
incomes and wealth and other appropriate
measures so as to reduce, these inequalities to
the minimum; and

(3) to regulate or demarcate the
technique or the mode and scale of economic
operations, particularly in the sphere of indus-
trial production."

I do not want to give more quotations. There,
are so many about land reforms, about
changing the structure etc. I do not want to
take up the time of the House over this. The
only thing I want to mention is that when we
come to the Finance Bill,
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the proposals contained therein are based
similarly on deficit financing. Within a period
of two years, more than Rs. 2,000 crores of
deficit financing has been resorted to. Can it
be justified? Will it not lead to inflation? Is it
not going to lead to a rise in prices? I do not
agree with any argument—and it will be self-
deception if we say—that now the prices have
been arrested. Although in the beginning the
Janata Party made a claim that they were the
first to arrest the prices, yet recently the
figures that we got show that because of last
year's budget and this year's budget, the prices
are on the increase every day. May be in the
case of agricultural commodities, they are
right. But can anybody today say the same
about the prices of pulses. What are the prices
of pulses? What are the prices of edible oils?
What are the prices of medicines, cloth,
cement, or for that matter anything which is
used by the people. What are the prices of
industrial good? They are going up. Between
April, 1977 and December, 1977, there has
been an increase of 9 per cent in the prices of
consumer goods. That has been the position. I
do not know from where they get their facts. I
have seen the debates also that different acts
were supported by different persons to argue
their case. If you ask a housewife she will tell
you the position. Can anybody say there is no
price increase now? It is bound to be because
with deficit financing and with indirect
taxation there is bound to happen what is
happening.

Similarly, so far as taxation measures are
concerned, if we go into the figures of earlier
years upto 1976 and 1977 we find that tHe
share of indirect taxation has become 80 per
cent. It is also true that this increase falls on
the common man. Now also, this present
taxation of Rs. 499 crores, the highest ever,
falls on the common, poor people; it is bound
to fleece them. And this taxation is bound to
increase further.
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[Shri Harkishan Singh Surjeet] Recently the
Economic Times made a survey. It says that
25 companies were able to amass a gross
profit to more than Rs. 900 crores in 1976-77.
In a report issued by the Department of
Company Affairs it was stated that during the
last five years of "socialism" and "Garibi
Hata”", twenty big houses were able to amass
wealth and increase it by 85 per cent. I do not
find anywhere in the Budget this resource
being tapped. What is being done is, as earlier
done, that the burden is being put on the com-
mon man. But those who have been able to
make the best use of all the investments in
agriculture during the past twenty years have
not been touched. This is the position. You
are taxing the poor leaving out the well-to-do
sections.

Mention is made about subsidies and other
things. There is mention about agricultural
development. 40 per cent. is devoted on
agriculture. Earlier also it was 27 per cent, or
25 per cent. There is increase on power, on
irrigation and such other things. No doubt it
will help in increasing production limit it is
not going to remove disparities, it is not going
to benefit the agricultural labourer and the
p<for peasant. Unless you resort to some
other measures of land reforms it is not going
to help in expanding the internal market. That
is why you are today able to say that our sugar
production has gone up to 60 lakh tonnes, a
big production. But there are no buyers in the
market. You might say the prices are coming
'down but they are going up. Only the Prices
of all agricultural commodities, especially
commercial crops, are coming down.

Today I read an editorial in the Economic
Times. It extensively quotes the report of the
Committee on Public Undertakings. I have
not much time to quote from that report. It
has stated how the jute grower is fleeced.
Similarly, in the morning there was a
discussion here on cotton
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prices. Every where the cotton growers are in
difficulty although the prices of cloth have
not come down. Similar is the case with
tobacco. Similar is the case with other com-
modities.

About sugar although it is being claimed
that sugar production is 60 lakh tonnes, this
year the peasant has suffered very much.
Nobody has purchased sugar cane even at the
rate of Rs. 3 per quintal and the crop is being
burnt. I can say that not less than 15-20 per
cent, crop was wasted. This is the position.
This is the result of the policy being pursued.

Yesterday there was a deputation from Goa
and 80,000 fishermen came to get protection.
Earlier, according to the 1974 Act of Goa,
they were allowed to fish up to a depth of 25
feet. Others were not allowed. Those who did
not have mechanized boats were allowed.
Now, 400 mechanized boats have been
allowed in that area and now those people
who da not have mechanized boats are der
prived of their rights. They are on the verge of
starvation; they have no work; and they
constitute 10 per cent of the whole population
of Goa. So, this is what is happening.

Therefore, if you go into all these things
you will find that the total result is, last year's
Budget has not helped in implementing the
pledges given to the people, nor has it helped
implement the policy which has been put
before the people by the Janata Party. The
total result is, everywhere you find news of
unrest. What is happening to the Harijans at
various places? These questions are coming
up because of aggravation of class struggle.
Whenever the agricultural workers demand
more wages, when they want to fight against
eviction, they are attacked. And the result is
the firings, burning of their huts and so on. All
these questions we find every day in the
newspapers.
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Similarly, when there is inflation and rise in
prices, immediately the working class is
affected. =~ Wages are reduced. ~ My hon.
friend who spoke before rne said  that this
time our Five-Year Plan is 46 times bigger
as compared to the first Five-Year Plan. It
could be, on the basis of prices. Even if
you  come to the  concrete figure of 46
times, what are the prices now as compared
to 1952 when we started planning? So,
the position now is as it was earlier. For
years together there were so many claims of
building socialism, doing away with
disparities, overcoming  poverty and
unemployment. Now also slogans are being
raised. But so far as implementation is
concerned, there is a big gap between the
promises  and implementation.  This is
bound to result in discontent among the
people and unrest among the people.  And
naturally you resort to the line that unless a
strike is  withdrawn you won't talk. The
same language which was used by the,
Congress Party for many years is being
used by the Janata Party also today. If this
line is pursued, naturally the people are not
going to take it lying down.

Therefore, what I would suggest is a
reconsideration of these proposals, at least.
These levies, these excise duties which fall on
the common man—the levies on medicines,
cloth, bidis, electricity and so on—should be
withdrawn and unless they are withdrawn and
there is a little change with an assurance to
the people that the money will be spent on the
common people, the lower sections of people,
it will not create confidence and then the
people will come to the conclusion that the
Janata Party is misleading them in the same
way as the Congress Party has been mislead-
ing them earlier. Thank you.

SHRI BHUPESH GUPTA (West Bengal):
Sir, much of what I would like to say by way
of criticism of the policy of the Government,
Comrade Surjeet has already said. One
can
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add to it. He himself would have done it if he
had a little more time. The only thing is, we
have to draw the corect conclusion from what I
am saying, what he has said and what many
others have said. And that is very very
important.

As far as this Budget is concerned, nothing
is going to be changed: ItIt has been
passed. As you know, we have no powers,
constitutionally speaking, to alter it. We have
some powers to recommend which, perhaps,
may be done, will be done—I do not know—
but the matter has already been clinched.
An additional taxation of Rs. 100 crores has
been levied. The total is  Rs. 525  crores.
Then there is a provision for deficit financing
in addition to what has been already done last
year. That will also fall on the  people.
Deficit financing is a means of fleecing the
people, for helping the capitalist class
Congress has pursued it; you are pursing it.
And you are, pursuing it by saying that you do
not like deficit financing. = We heard  such
things before. But a bankrupt Government
with a bankrupt economic policy cannot but
take recourse to deficit financing on the one
hand and tax the = common people on the
other.  Both these features are there in the
scheme of resource mobilisation under the
Budget.

Now, Sir, I think I will take the opportunity
of making a few general observations. First of
all, I do not know what will happen to our eco-
nomy when this Government is behaving in
this manner. Can you imagine an economy
being improved, or even established or
maintained, when the ruling political leader-
ship of the country is in a supreme crisis like
the one through which the present Government
is passing? What is surprising is that they have
been in a position to present the Budget, that
they have not quarrelled over the preparation
of the Budget, that the Budget has not been
torn to pieces by different Ministers pulling
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in different directions.
achievement for this Government. Well, I need
not say much after what Mr. Charan
Singh has said. Mr. Charan Singh has said it
himself being a party to it, but he would not
admit that he is a party to it. That is the way of
sanctimonious hypocrisy. I have read it twice.
I shall read it again. "A party whose leadership
is not inspired by truth, justice, or public
interest can  never deliver the goods, or render
any service to the people". This is what Mr.
Charan Singh says in his letter to the ruling
party  Chairman, Chandra Shekhar. Who
are these leaders? Some of them are; Mr.
Morarji Desai, Mr. H. M. Patel: and others are
there. Anyhow, leaders are there. This is
the, greatest condemnation of the leadership by
a co-accused.  Whether he will turn a hostile
witness when he comes to this House, I do not
know, because now these are the days of the
witnesses turning hostile. ~ Whether Mr.
Charan Singh will turn a hostile witness, after
having publicly = made this announcement
about the leadership, I do not know.
Therefore, I . reserve my opinion on this. But
this is what he has said. Do we expect such a
leadership, which, according to No. 2 in the
Government, cannot be expected to serve the
people or do any good service, to  produce a
presentable Budget? They cannot.  And they
have not done it. And you see the crisis.  See
the newspapers Who bothers about the Budget
now? The Budget is over. Now they are
coming forward with a shameless industrial
Relations Bill under which the rights of the
working class are being taken away. I ask
them not to  commit semi-fascist crimes. If
that kind of Bill is brought, it will be defeated
in this House. I know that. But this is a
provocation to the working class people.
The right to strike will be taken away under
one pretext or another. Many other things have
been proposed, we are told, which are, hos-' tile
tothe working class people,

That itself is . a great
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which are openly brazen, shameless
concessions to  the monopolist class.

And, this is called "the Jana la 3 p.M.
Government." Where is the Janata? It is
neither in the Budget nor in the proposed
Industrial Relations Bill nor in your acts in
which you have displayed your wea-pons;
your muskets, your bullets and your tea-gas
shells at Pantnagar, Agra, Bailadila and many
other places. Can you expect this Government
to display any sympathy?

As far as the Budget is concerned, Sir, what
do we hear now-a-days? We find that the
Government is being run from many centres.
How many centres, I do not know. But; who
does not know that the All-India Institute of
Medical Sciences has become a centre of the
Government apart from the Safdarjung Road
or other roads? The Government is being run
from very many centres.

The components of the Janata conglomerate
are falling apart. The emerging
situation is this. Within each component
of conglomedate now differences are
coming up. The five, 'panch-pandavas'
are falling apart. 1 will not call
them by that name. You can call
them whatever you like. ~ Within these fives,
within each of them, differences are coming
up. How can they run the economy of
the country? Just take the Jana Sangh. They
are supporting Shri Morarji Desai here but
are opposing him in Haryana, supporting Shri
Devi Lal. They are supporting Shri Morarji
Desai here, and some of them are
supporting Shri Ram Naresh Yadav in
Lucknow. This is happening. And I am
told now that a bargain is going on that if the
dissidents are r«Rdy to offer the  Chief
Ministership ~ of Uttar Pradesh to a Jana
Sangh M.L.A., they would evolve and
force a  dissident Government. This is
going  on. Now such  things are
happening, and do you expect any
direction in economic policies?
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I am talking about Madhya Pradesh In
Bihar there had been no discussion at all
today. In Uttar Pradesh there is the PAC raj.
In Madhya Pradesh you have seen a
patchwork has' been made. How are the
things happening? There are ad hoc
committees, ad hoc committees, ad hoc
committees and again ad hoc committees.
Wonder-ful. I do not know how they can
produce the results.

We are fortunate that they can sit together
in the Treasury Benches without quarrelling,
because otherwise we may have to call the
PAC here to deal with them. There cannot be
section 144 within the House. You are sitting
quietly and calmly without being at each
other's throat in the House, that you are doing
outside. Good. Any way, this is the only thing
we have got now. We have got a definition of
the Government in this country. Today at the
Centre we have got a Government by
Constitutional definition. We have not got a
Government in substance or in point of fact as
a  Government is wunderstood in a
liarliamentary cabinet system. If that is not
realiser, the crisis in which we have been
placed will never be realised. I leave it at that.

I have no illusion about what we can expect.

The Five-Year Plan has come. We shall
discus: it in a matter of two days. What the
Plan is, we can show. It is a charter of
bankruptcy. The S;xth (Draft) Five Year Plan
presented by this Government is a testament
of bankruptcy. Well, I hope, it will not be
passed by the National Development Council
certainly not unanimously. I  congratulate

those
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Chief Ministers who expressed their'
reservations at the last National Development
Council meeting. I do hope that this Plan will
not escape them.

One or two other things I would like to
make. In 1977 I brought it to the notice of the
House that the Government was in possession
of certain documents relating to expenditure
of foreign exchange by the Goen-kas abroad
without the permission of the Reserve Bank.
These are there in the proceedings. Mr. H. M.
Patel denied that there was any such docu-
ment in the possession of the Government. I
have made further investigation, and this is
the result of my investigation. In February,
1977, the Information and Broadcasting
Ministry sent certain documents to the
Enforcement Directorate concerning the
Goenkas for further investigation. Perhaps an
Additional Secretary of the Information and
Broadcasting Ministry—probably his name is
Mr. K. L. Varma—sent these papers to his
equivalent in the Directorate of Enforcement.
Now, Sir, unless the document which was in
the Ministry of Information and Broadcasting
has been destroyed, something should be
available to the Government. Something
should be available. Make en-auiries there.
But Goenka now is the favoured person. I
shall deal with him a little later.

Now, Goenka. as [ said, is a favour

ed person. His people are being en
couraged everywhere. Goenka
has been saying that on the sugges
tion of Mr. Morarjibhai—he has been
telling his friends; I am not saying it;
I am not attributing it to Mr. Morar-
ji. Desai; Mr. Morarji Desai may
make it clear, can deny it, because I
am not saying that Mr. Morarji Desai
is saying this; this is what Mr. Goenka
is saying to his friends—that on the
suggestion of Mr. Morarjibhai and
Mr. Kantibhai, he had to appoint
Chandra Kant Shah as the General
Manager of Traders (Private) Limi
ted Ahmedabad. the proprietors of
Lok Satta and Jana Satta. Traders:
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(Private) Limited is a benami Goenka concern.
And he has been saying that one Vasudev
Mehta who brought in as Editor had to be
relieved because— Mr. Goenka has been
telling this to his friends—MTr. Morarji Desai
and Mr. Kantibhai did not like him to continue
as 'the Editor. Now, Mr. Vasudev Mehta, I am
told, does not know what is really behind all
this but Mr. Goenka says it is Mr. Morar-
jibhai's intention-—I say, Mr Goenka says; he
has been telling his friends— to get rid of this
gentleman, Mr. Vasudev Mehta. He wants him
to t>e got rid of so that somebody else could
be brought in—he has been brought from
abroad or somewhere— who can run the
paper. Now, Sir, as you konw, Mr. Vasudev
Mehta was taken to this paper by Mr. Goenka
from Gujarat Samachar where he was
Assistant Editor. And he was taken on the
recommendation of Mr. Radha-krishnan of the
Gandhi Peace Foundation. Today he is asked
to get out cf it because, according to Mr.
Goenka, somebody high up does not like him.
Well, if this kind of thing is true, it is bad.
Even if it is not true, you can see how Mr.
Goenka is behaving. Now, Mr. Goenka, as |
said, has been very much favoured by the
present Janata Government. Some day I said,
Mr. Goenka's Penthouse or whatever the
building is called, is the Vatican of the Janata
"Party: This was when Jayaprakashji used to
live there. Now I find that Mr. Goenka is
almost the financial hope of the Janata Party.

SHRI JAGDISH PRASAD MATHUR
("Uttar Pradesh): Does he know that Goenka
is one of the worst sufferers under the Janata
Government  because of the Janata
Government's policy. On advertisement and
the wage Board.

SHRI BHUPESH GUPTA: My friend has a
funny idea of suffering. Goenka is the worst
sufferer! (Inter-
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ruptions) Because he defalcated funds, some
prosecutions was made. But nothing has
come...

SHRI JAGDISH PRASAD MATHUR: I
hold no brief for Mr. Goenka. But when you
say that the Janata Government favoured him,
I oppose it. They did not. And he suffered.

SHR1 BHUPESH GUPTA: Sir, this House
has a tradition whereby nobody gets up to
defend Goenka and Birla. That is the
tradition. Nobody gets UP to defend Goenka
and Birla. But nowadays with the Janata in
power we have g'°t increasing defence of
Goenka...

SHRI JAGDISH PRASAD MA” THUR: 1
wanted to put the record straight. I have a
right to defend my party and my government.

SHRI BHUPESH GUPTA: Anyway, you
will not understand it. As I said, Goenka has
become the financial prop of the Janata
power. And naturally you will have to speak
like that. Everybody knows that. I can give
more instances of how Goenka's men are put
in important positions. This is one thing.

The second thing is this. Mr. Biju Patnaik,
my good friend,—he is not here—said, at
Bailadilla these workers had to be sacked
because Japan would not buy iron ore, and he
gt away with that statement, with that
assertion. What happened actually? A
contract was signed on April 3, 1970 retween
the MMTC and the Japanese Steel Mills for
export of 61,260,000 tonnes of iron ore dur.ng
a 10-year period commencing from April,
1971. Now, what they have done is this. In
the terms of the contract the quantity of ore to
be exported each year was also specified with
an option to increase or decrease that quantity
by 10 per cent...

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Bhupesh, these
friends here want you to come before the
mike.
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SHRI BHUPESH GUPTA: Oh, sure, 1
would like to be heard.

Sir, according to that contract a total of

45,100,000 tonnes minus a 10 per cent
decrease was ordered by Japan; that is,
39,590,000 tonnes were to have been
exported by April 1, 1978. But only
32,004,769 tonnes of ore was actually
exported.  Furthere, according to the
agreement, Japan should have imported
45.10  million tonnes of iron till March 31,
1978. 1t has taken so far 32.40 million tonnes,
and hence there is a balance of 12.7 million
tonnes. In  addition from April 1, 1978
to 1980, for the next three years—the
uncovered period of the contract—it has to
take 16.6 million tonnes. In all 28.86 million
tonnes in these three years, at an average of
9.62 tonnes of iron ore annually, is t0 be
exported. If in 7 years the MMTC exported
only 32.4  million tonnes, it is obvious that it
cannot export 28.86 million tonnes in three
years unless mining is vastly expanded.
Where then is the question of reduction of
strength of the iron ore miners? Explain
it.  Mr. Biju Pat-naik should explain why
they had not been able to supply Japan the
contracted quantities in the earlier years. I am
not saying this Government was responsible.
But the fact  remains that of the existing
contract which the Government insists upon,
this Government will not be able to make up
the deficit or the backlog in the matter of
supply. In fact, he has no explanation. And
yet. we are told the workers had to be
retrenched and Japan has reduced its
contract. Is that the way to treat the
workers? What has happened in Bailadilla
is shocking. Yesterday Pandit Daji from
Madhya Pradesh, the secretary of a unit of
our party,—he has come after visiting that
area—has given a full account of what has
happened. We are publishing that thing.
You will be horrified to know of the murder,
rape, molestation of women on a large scale,
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burning of their huts. There is  no crime that
is known which has not been committed by
the police of Madhya Pradesh, Mr.
Sakhalecha's police. Sir, this is what has
happened. Not Only that. When this
shooting was going on, and when the houses
were being burnt the same night, Sir, the police
officers were being brought to a place where
dancing girls were brought!  All these things
have taken place—such inhuman barbarous,
vulgar, brutal things have taken place and yet
they want to praise the Janata raj. Sir, the
matter needs investigation  and, today, Sir,
Mr. Ram Naresh Yadav has defied our
proposal to investigate into these things, the
proposal for a judicial investigation in. to the
firings and shootings in Agra. Sir, I would not
like to take much time. I will make only one
ortwo paints and I will then sit down.
Sir, in today's questions, there is  a question
regarding the profits by the large industrial
houses and a reply has been given.  Now,
what is the story? And, how can you
complete the story? You see, the
Congress raj built up the monopoly capital.
They entered the temple of monopoly capital to
worship monopoly capital and they were
praying to the monopolists that they were
better devotees of monopoly capital.
(Time bell rings). Competition is  there
now between the one group that
started it, on the one hand and, the new raj that
has stepped in now on the other. Here, Sir, in
today's questions, the details have been
given. The question is whether some
large industrial houses have registered profits
during the years from 1972 to 1975 and
the reply is given in the form of a
statement and the statement indicates the
level of profits which is sometimes 60 per
cent or more. The list gives  details
about 120 companies or so belonging to
the 45 monopoly houses. Now, whatis
the rate of increase in their profits? I
would like to read out
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would read out the profits earned by the com-
panies in 1972 and then in 1975. Take, for
example, ACC Vickers. In 1972, it was Rs. 63
lakhs; in 1975, it was Rs. 1.11 crores. I am
only giving the figures which are in crores
and not the ones in thousands. Then, ACC. 1p
1972, it was 3.83 crores, and now, that is, in
1975, 8.96 crores. Then, Ashok Leyland—
you know what it is—it was Rs. 1.72 crores
and now it is Rs. 8.98 crores. Now, come to
the great Birlas. Now, Mr. Mathur, will you
speak for the Birlas?

SHRI  JAGDISH PRASAD MA
THUR: You have been  speaking
throughout for Mrs. Gandhi and her
supporters.

SHRI BHUPESH GUPTA; Sir, the Birla
Jute Co. earned a profit of Rs. 2.46 crores in
1972 and, in 1975, it is Rs. 6.75 crores. Then,
Gwalior Rayons of the Birlas. It was Rs. 6.62
crores then and now it is Rs. 24.00 crores.
'Now' means 1975. It is Rs. 24,22,80,000.
Then, India Steamship, it was Rs. 169 crores
then and what is it within four years' time? It
has come to Rs. 8.19 crores. Then, Orient
Paper Mills of the Birlas. If was Rs. 5.72
lakhs then and now it Rs. 15.25 lakhs. Sir,
these are the figures and I am just reading out
only a few of them. I will not read out all the
figures. I am only reading out the staggering
figures. Then, come to the Singhanias, Sir.
Take the case of the J. K. Synthetics. It was
Rs. 4.64 crores and now it has gone up to R’
13.44 crores. (Time bell rings.)

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Now conclude,
please.

SHRi BHUPESH GUPTA: Sir, these are
the figures and I can give many more figures.
This is the rise in the profits of these big
houses. What are you doing? Your policy is
to boost them further and you have
announced it also. A free market

[ RAJYA SABHA |

Bill, 1978 24

economy you have decided upon so that they
can have such profits. Whatever little
restriction, curb or regulation was there, you
have removed them and you have given them
the green signal:

"Go ahead; we are behind you. The
Janata Government is behind you to beat up
the workers on the one hand and to bluff
the nation on the other. We are the Janata
raj and we are for monopoly houses."

SHRI G. LAKSHMANAN (Tamil Nadu):
Sir, I want to raise a point of order. Sir, when
the time is allotted for the Members, it should
be adhered to. I am not going into-the merits
of what Bhupesh Dada has spoken. When the
time is allotted in this House, I find that
Bhupesh Dada is the chief person—I am not
saying that he is the, chief villain—and he
takes the time of the entire House. I am sure
that the Chair does not ring the bell as in the
case of the other speakers. I do not know what
the, understanding is. Many new Members
have come to this House and I ktrw that many
new Members Wiuit to speak and they do not
get any time at all. Therefore, I would sug-
gest. Sir, that the Chair must be strict in this
and however great he may be, he should not
exploit the chances of the other people. He
was speaking about Mr. Goenka's exploi-
tation. Here, Sir, he is exploiting the time of
the ordnary Members of the House.
Therefore, I would like to mova that whoever
it may be or however experienced he may be
or even if he were a life-time Member of this
House, the rule shall be that if 20 minutes are
allotted to him, it will be only 20 minutes,
whether it is Mr. Bhupesh Gupta or Mr.
Laksh-manan or any Member, Sir, I think the
Chair will agree to this.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Thank you very
much.
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SHRi G. LAKSHMANAN: You have rung
the bell three times. But Mr. Bhupesh Gupta
is not able to respect it and he is doing it at
the, cost of the other speakers. You have been
saying that he has got five minutes more or
ten minutes more.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): That is all right.
Now, I am calling Mr. Chanana.

SHRI G. LAKSHMANAN: Sir, what is
your ruling on this?

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): I will go according
to the time allotted.

SHRI G- LAKSHMANAN; I am saying
this in the interest of the new speakers.

SHRI BHUPESH GUPTA; Sir, 1 am very
glad about what he said. You can understand
it if, just for making a simple point, he takes
ten minutes or a little more. But I submit to it.
I fully sympathise with you, Mr.
Lakshmanan, and I will finsh in two minutes'
time my speech. But I am very glad because
you have set a very good example by taking
so much time on a simple point of order. A
point of order should be so long. Any way,
Sir...

SHRi G. LAKSHMANAN: Sir, there is
another thing. I have raised this point of order
because of the health of Mr. Bhupesh Gupta. I
think he will agree with me. He is a bit ill
now and if he speaks, it is not good for his
health. I am interested in his health. That is
why I am raising this point of order.

SHRI BHUPESH GUPTA: Sir, 1 am
exceedingly grateful to my friend. But he
does not know that to allow me to speak
longer is to look after me better.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): That is all right.
Please conclude.
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SHRI BHUPESH GUPTA; Sir, the only
thing that I would like to say is that this
Budget—as Mr. Surjit and some others have
spoken earlier—is one, of the worst Budgets. |
don't say "the worst" Budget. This is one of
the worst Budgets that we have seen, that I
have seen, during my career in Parliament.
But what is most outspoken in this Budget is
the present bankruptcy in the matter of
economic policy direction and policy
thinking. It is very cruel and vicious and it is
anti-democracy and anti-growth and the
economic crisis will be accentuated by the
implementation of the Budget proposals.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): All right. I am
calling Mr. Chanana.

SHRI BHUPESH GUPTA; It can only be
opposed, sir, I have been, impressed by my
friend's advice, the advice of Mr
Lakshmanan. He wants to look after my
health. Sir, I have got to go now and I have
got other meetings. He has reminded me that |
have to go to those meetings. I am very
grateful to you.

As 1 said earlier nothing can happen.
Nothing can happen. The Janata power is the
power that is leading the country towards
disaster, economic disaster, political disaster,
and I would say that the only person you are
helping today is the person who helped you to
come to power. That is all. It looks as if it is a
liability and it has to be opposed.

SHRI CHARANIJIT CHANANA (Delhi);
Sir, I stand to oppose the Finance Bill. While
the objectives of imposing taxation in a
developed economy could be just collection
of revenues, it is not so in a developing eco-
nomy. A developing economy has to look into
the impact of indirect taxation on the common
man, on the majority of the community. The
direct taxation in a developing economy is
again having the object of adoption of the
criterion of equity. I
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can appreciate, in fact, the agitation that Mr.
Salve's speech provoked in the Treasury
benches, and I will try to give an explanation
to that also. But here I would quote the Indian
Indirect Taxation Enquiry Committee, whose
report has just come. It says:

"While adopting a taxation policy, we
enquire into the ways in which the tax system
can, while meeting the requirements of reve-
nue, minimise the burden on the poorer
sections of the community, promote
economic efficiency and further, rather than
hinder, the  objective of  planned
development."

This is the criterion. If we judge the impact of
the Budget, then I will tell you what
happens.

The incidence of a tax has been
traditionally defined to mean final resting
place of the money burden. There are taxes
like taxes on commodities which are
completely shifted forward to the consumers.
For a developing economy like India which
was till recently committed to socialistic
values of life and seriously wanted and meant
to raise the revenues for the State in such a
way that the incidence of taxation is
equitable. Revenue from wage goods is an
example the Government inherited, along
with other economic assets from the Congress
Government. This is the analysis made by the
Indirect Taxation Committee. I shall not read
out the whole statistical table. I will lay it on
the Table of the House. I will only say that
revenue from wage goods is an example—the
Janata Government inherited, along with
other economic assets from the Congress
Government, an earning in the Taxation
structure where the Congress Government po-
licies brought relative share of revenue from
wage goods from 50.9 per ctent of the total
(State Revenue in 1956-57 down to 16.2 per
cent of the total revenues of the States.

We must remember one thing that the

Janata complex has a few commitments also,
about which my hon.
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friends Shri Bhupesh Gupta and Shri Salve
forgot. And it is this. The Finance Bills
introduced by them ever since they came into
power, have to feed the Janata political prism.
The components of the ruling party have
divided different sectors of the economy
amongst themselves as a part of the legacy.
The core of the economic policy has a
Swatantra outlook, with the hon. Swatantra
Finance Minister as the head of the Ministry;
the agricultural policy has a BLD outlook in
the interests of the farming tycoons and the
Jana Sangh has given a traders' outlook to the
Janata economic policy. The prism also
reflects the vested interests of the ether
constituents of the Janata to their convenience.
And then there is a free flow of slogans, not
bothering for the contradictions inter se,
because we have seen in this House one
Member talking against multi-nationals and
the other saying that we will accommodate
them also. Now, all this is being done at the
cost of the whole nation. The political prism,
that is, the Janata party, therefore survives on
this type of menu, which can only assure one
thing—destruction of an economic in-
frastructure built with great effort over the
last, thirty years. Instead of ,feeding respective
sections, the Finance Bill should act within the
honest objectives of a budget on an optimum
growth objective with the most equitable
distribution of the impact of taxation and
benefit of expenditure. This can only be
visualised and built by a generation committed
to the future of the country in the interest of
tomorrows to come. Living in yesterdays, we
cannot do it.

On the tax front, the Finance Bill has hit the
common man adversely. By not tapping the
direct taxation potential, it has failed to rnop
up resources from the affluent sections of
society for  development.  Mr. Salve has
put forward a very important point. It
is not only raising the tax rates, but itis
effective  taxation
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which is more important. The Finance
Minister must be aware of the "Balance-sheet
Approach". The "Balance-sheet Approach"
wants you to have effective taxation. What we
do is this. The balance-sheets pertaining to the
corporate sector are scanned through properly.
If you do that, the potential *of tax revenues is
higher than what we collect out of them. I
would say that it is incorrect calculation of the
revenues which should be mopped up out of
the potential resources. In fact, by granting a
tax holiday to them, the equity slogan of the
Janata manifesto has been given the go by.

On the other hand, people who do not have
the capacity to pay taxes will bear the brunt of
the indirect taxes. The basic levy of 5 per cent
on excisable goods of common use such as
sugar, kerosene, tea etc. will have a minimum
impact on the taxpayer. But the poor man has
already started feeling the pinch over his cup
of tea, the sugar he puts in it and the kerosene
he burns to prepare it. In addition, the price
hike of milk in Delhi have increased the
burden of the common man. I would draw
your attention to the interesting—I would call
it contradictory—statement of the hon. Prime
Minister justifying the rise in milk prices in
Delhi because the prices in Bombay and.
Calcutta are higher. First of all, I will bring to
your notice the model that you have before
you. The American economy subsidises the
basic essential goods. The basic essentials are
always cheaper. But here the cup of tea which
used to cost 25 paise before the Budget is
costing 50 paise now. This basic levy of 5 per
cent has, in fact, inflated the prices. You can
imagine the impact of this on the common
man.

The post-Budget calculations of the
Finance Ministry of the impact of indirect
taxes on the common man at 0.77 per cent is
not realistic because small tax increases do
not operate so simply. Indirect taxes work as
escalators and, therefore, their impact has to
be gauged at various stages. The
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index numbers of wholesale prices are
meaningless for the common man, more so
when they contradict the fact of rismg prices.
The common man puts the question: You are
students of economics. Tell us who is telling a
lie. Either the index tells a lie or we tell a lie
who pay the higher prices. There is another
aspect of the rise in prices. The price hike
passes down to the common man.

The railway budget which claims to be a
big surplus budget will be affected because of
tax on coal, coke, electricity and diesel.
Although the railway budgets in the past have
shown surpluses, what would happen to the
present railway budget after this levy of 5 per
cent? If we take things as they are, coal
registering a rise of Rs. 5/- per metric tonne;
coke a hike of Rs. II- per metric tonne, would
mean an additional expenditure of Rs. 6.30
crores for the Railways. Due to a two paise
per KW hours, Railway's total consumption
of 3170 million KW hours would cost them
an additional amount of 6.34 crores of rupees.

Diesel consumption would add to the
expenditure of the Railways by Rs. 1.94
crores. In addition to this, the stores coming
under the special excise would mean an
additional expenditure of Rs. 5 crores. Thus,
the Rs. 65 crore surplus budget of the
Railways would be reduced by a cut of at
least Rs. 20 crores.

The Railways are also considering ways
and means to cover up this hike. In case the
impact of this penalty has to shift on to the
consumer, well, one can imagine his plight.

Sir, the Budget claims to be giving
incentives to the new industrial ven-turep, and
the hon. Finance Minister has been expressing
that he was puzzled. Many a time he
expressed his puzzles in public speeches and
we must appreciate his puzzles which appear
to remain unsolved because the incentives
by him are not likely
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[Shri Charanjit Chanana] to change the
health of the investment climate.

Sir, I may refer to another slogan which
was inherent in the Janata Manifesto. That
was connected with employment. They have
been talking of total employment within a
period of ten years. Now that the rolling
concept has been accepted, the slogans and
promises have both started roiling into a
number of years. Sir, it is very interesting,
though not very happy to note the hon.
Finance Minister and even the hon. Prime
Minister saying—though it is not very easy —
that the prices would come down within six
months. Our only appeal is, why do you make
a commitment connected with a period? Don't
talk of any peroid. Just say, "in future, if God
helps, we will be able to achieve this."" And
total employment in India should not be left as
a hollow slogan. It is the honest submission of
every Member of this House that each
Finance Act or the Budget must generate a
fund for further generation of employment for
each and every employable man and woman
in the country. Once they raise a good slogan,
they should accept it also. My appeal is that
they should generate a fund which may create
social and nomic security. And economic and
social security should mean an unemployment
allowance for each and every employable
worker, a man or woman fit to work. Let us
make a start of this. We can. in fact, have it in
a few stages.

Sir, another point raised by my hon. friend,
Mr. Salve, related to deficit financing.
Unfortunately this is my subject and so I feel
committed to reply to this also. It has been
said that deficit financing had been rSised
only by n times. Then you are giving some
explanations. You make a statement that you
will get over deficit financing by resorting to
foreign exchange reserves and by selling gold.
But they should explain one thing. As a
student of economics, I know that the sale of
gold is not that simple. You are first of all
promoting the
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'black money' to be converted into 'yellow
money' by selling gold. This is the new
concept that you have developed. If you see
the price-behaviour of gold prices ever since
the announcement of the sale of gold, that will
relate a different story altogether. Secondly,
resorting to foreign exchange reserves to meet
the deficit budgeting or deficit financing is
just like the story that I was telling my friend,
Mr. Salve. These people are trying to give an
explanation that by selling away my property.
I remain a rich man. Sir. I was associated with
this for a number of years. The foreign
exchange reserves are raised with one ultimate
object and that is, we can convert this into an
investment  potential. What is  most
important— j.nd I personally feci what Is
religious for us—is that we must try to raise a
model of optimum utilisation of the foreign
exchange reserves with us rather than keep on
saying, "Look, the foreign exchange reserves
are registering a rise of Rs. 150 crores per
month." This 'acceleration effect' has been
inherited by you.

All right, even if we did not do, you do
something but do not go on disposing of the
valuable foreign exchange reserves that is not
your own money. That is a deposit with you
and that deposit has already started showing a
decline and it will show a further decline if
you do not bring out a model scheme for the
utilisation of these foreign exchange reserves.

Now, my friends have talked about the Five-
Year Plans. I understand in the Lok Sabha a
statement has been made by the hon. Prime
Minister this morning. I think we will also get
some time for the discussion of the Five-Year
Plan. Now, a certain amount has been provided
for the Sixth Five-Year Plan. But we must
understand one thing, namely, that that amount
is a rolling concept. We have tried to follow a
concept without having the infrastructure to
absorb it and allow it to operate. It. is just like
putting fuel into the model of an automobile
without wheels. You;
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do not have the infrastructure to make a
rolling plan operate. The operation of a rolling
plan could be seen in Poland. It can be seen in
a few other socialist countries also. Now, they
have the infrastructure to feed it at each and
every stage. What happens here is that
everything is done in the Planning
Commission. The Plans do not have to
originate or generate in the Yojana Bhavan.
The rolling plan system can function, can
become operational, only if it starts at the base
of it. But you do not have the statistical units
at the base of it. You do not have the data
banks to feed the rolling plans. Therefore, I
would say. let us be honest to ourselves. By
talking of a concept, let us not deceive
ourselves. Let us not deceive others by this
concept of nomenclatures. The rolling plan is
an economotric model, is an economic concept
and by just converting a methodology into a
slogan let us not do a dishonest thing at all.
(Time bell rings). For that reason whatever
amount you attribute to the plan would be a
rolling amount; unless and until you also
provide an automobile with wheels to it, the
machinery and infrastructure to it, it is a
fiction.

(Time bell rings).

Sir, I will just take two minutes more only.
The Budget claims to have devoted to rural
development and employment so many crores
of rupees. Now, a few questions arise here.
Rural development and employment cannot
be generated through landlords alone.
Landless tillers who had been allotted land
have either been denied the right or are being
pressurised to transfer it back to landlords.
Now, rural development raises these two
questions. First of all, let us give the break-up
of agriculture, the heading of agriculture that
we have given in the Finance Bill and then
compare it with 'agriculture' in earlier parallel
documents. One of our friends from the Janata
Benches has just now said that it includes
many things which were not there under the
heading 'Agriculture'. So, firstly, I am only
trying to question the definition.
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Secondly, the rural development of the
country is a very complex thing. You must try
to do something. Let us not quote Mahatma
Gandhi, the Father of the Nation, for each and
every thing. I saw au hon. Member of the
House giving Gandhiji's quotations. Gandhiji
said one thing in many of his speeches,
namely, that he should not be quoted in future.
He also said: "If you want to quote me, you
should quote me by translating my message
into action." so, rural development would be a
realistic thing only when we mean business.
Slogans alone cannot bring rural development
at all and we, who move in the villages, know
what it means. The planning and rural deve-
lopment have to coincide with each other, not
in the Yojana Bhavan alone, but in each and
every village of this country. Let us be serious
about this thing.

With these few words, Sir, I conclude my
submissions, with only one suggestion,
namely, let us try to make this Finance Bill a
constructive Bill. Thank you.

SHRI M. ANANDAM: Mr. Vice-
Chairman, Sir, the hon. Member from the
Janata Party, Mr. Morarka, has started the
discussion this afternoon. I was rather very
amused at the way in which he was trying to
justify the deficit financing. It would have
been rather wise for him if he had taken into
consideration the various suggestions made by
my esteemed friend Mr. Salve with regard to
the impact of deficit financing on the price
spiral and other things. I do not wish to dwell
much on what Mr. Morarka has said,
excepting to say that his analysis of the deficit
financing of earlier years was very much
wrong. You are aware, Mr. Vice-Chairman,
that last year when the Budget was presented,
the deficit was Rs. 82 crores but it has gone
up to Rs. 975 crores. One of the explanations
given by Mr. Morarka, as one tries to defend
his own Government, is that the Government
had unexpectedly to spend about Rs. 606
crores during the year and that  has
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[Shri M. Anandam]

contributed to this deficit of Rs. 975 crores. |
do not know what that unexpected
expenditure is. At least, he should have taken
into consideration the savings which have
contributed to reduce the deficit. I would only
quote one instance. Sir, in the last year's
Budget, there is the allocation in respect of
Central plan scheme. That was pruned by
about Rs. 230 crores. Naturally, this amount
of Rs. 230 crores must have been available to
reduce the deficit. In spite of that, the deficit
has been Rs. 975 crores.

Mr. Vice-Chairman, I do not wish to say
much on what Mr. Morarka  has said. [
would only deal with the current Budget
figures. I havea few observations to
make before actually proceeding to speak
on the provisions of the Finance Bill.  One
observation is with regard to the

difference between the gross revenue
receipts  and the Central revenue
receipts. Mr. Vice-Chairman, the  gross

revenue receipts are made up of two figures,
that is. the State revenue and the Central
revenue. Last year, against the figure of Rs.
11,577 crores for gross revenue, the States'
share was Rs. 17.90 crores. This year,
where there is buoyancy in the gross
revenue to Rs. 11,806 crores, the States'
share is about Rs. 1024 crores.  Mr.
Vice-Chairman, I would like you to note that
last year it was Rs. 1795 crores towards
the States' shares, whereas this year it has
come down to Rs. 1024 crores, that is Rs.
770 crores have been slashed down out of the
share of States' revenve.-* i.e., Seventy per
cent cf it has b”en slashed down. We expect
the Government to come to us and explain
why it has been slashed down. My fear is
that this is purely a window-dressed figure
and we expect that this amount will have to
be given to the States and the Budget deficit
will not be Rs. 1050 crores that we are now
anticipating; it may be at least about Rs.
1750 crores. That is the first observation
that I want to make.

Then, this deficit has not taken into account
two other factors that have
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been admitted by the Finance Minister, which
should also be taken into consideration. One
is the additional expenditure of Rs. 30 crores
on account of payment of dearness allowance
to the Central Government staff. And the
second factor is reduction m sugar levels. If
these two things were taken into
consideration, the deficit, I am afraid, may go
up beyond Rs. 1700 or Rs. 1800 crores.

What should be the impact of this type of
deficit financing. 1 know the Janata
Party people have been telling us that there
cannot be any impact on the prices and other
things. But actually, they will have t0 judge
the impact of it only from one angle. The
angle is, what is the pattern  of expenditure?
If the pattern of expenditure is
productive, and if the production and

supply of  goods increases then, I admit
that the prices would  stabilise or would
come down. But from the figures given

in the Budget, my feeling is that this is
not so. The overall Plan outlay of the Centre
and the States has been put at Rs. 11,649
crores as against Rs. 9,964 crores for 1977-78.
That is, there js an increase of 17 per cent.
But out of the total disbursement  of Rs.
18,417 crores, nearly 60 per cent, or Rs.
11,136 crores would be on non-Plan
expenditure. Mr. Vice-Chair-man, I would
like to draw your attention to the fact
thaTnearly 60 per cent of this expenditure U
on non-Plan. When this much amount is on
non-Plan account, what exactly would be the
result of it? The effect of it would be that it
would tend to increase the prices and it would
tend to inflate the entire economy. I wouid
also likfi to point out that out of the capital
outlay of Rs. 2100 crores, actually, a sum 01
Rs. 680 crores is in relation to capital assets.
The rest is not on goods If you take these
two things the snow-balling effect of this
would be to increase the prices and not to con-
tain the prices. This aspect has got to be
noted by the Government.

This also anotfief thing which I would like to
say.This is

to the expenditure on rural develop-
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ment. It is good that there is a massive
expenditure on agriculture and rural
development. A number of people hitherto
unemployed would get employment taking for
granted that the boost given to rural
development would give employment to a
large number of unemployed people. This
means, those who are participating in rural
development would have greater purchasing
power and would have more money with
them. Correspondingly, if you do not increase
the production of wage goods, I am afraid,
this would lead to inflation. Mr. Vice-
Chairman, as my predecessor has pointed out,
there is need for you to build up an
infrastructure before you contemplate or try to
d0 anything for rural development. It is not
enough if you allocate some funds for this
purpose. We have to create the infrastructure.
We have to create productive capacity. We
have to increase the production of wage goods
so that the surplus money, the extra money,
that is available in the rural areas, is properly
utilised for the purchase of wage goods. If this
is not done, the effect of it would be that there
would be inflation and price spiral. This is the
second observation which I wanted to make.

The third observation which I would like to
make is that we should not lose sight of
deficit financing in relation to the States. We
are now discussing deficit financing in
relation to the Centre. Mr. Vice-Chairman, if
you refer to the figures in regard to the States,
in 1975-76, there was an overall surplus of
Rs. 75 crores. In 1976-77, there was a deficit
of Rs. 41 crores. As per the figures given by
the Reserve Bank of India, up to 30th June,
1977, the deficit went up to Rs. 325 crores.
On 31st March, 1978, I understand, the total
deficit or the total overdraft of the States, the
money overdrawn by them on the banks, was
Rs. 750 crores. What exactly the effect of this
would be on the economy of the country? I
could very well say that if you take the
overall position, the Central position
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and the State position, it would definitely lead
to inflation. If anybody tries to justify this and
says that this is not so, that they are trying to
contain inflation and that fhey are trying tO
contain the price, it is a fallacy which, I do not
think, anybody would be able to accept.

Then, what did the Finance Minister dO
'with regard to the raising of funds for all his
expenditure? He is very categorical in saying
that the base of the direct taxes is very much
narrowed down and that he cannot do
anything to raise revenues from direct taxes. |
might point out that this shows the bankruptcy
of ideas on the part of the Janata Government
regarding direct taxes. Whak has he done? He
is raising Rs. 499 crores by just increasing the
basic exise duty on all the commodities across
the bj?rd by five per cent. Even there he has
lacked ideas. Probably, had he consulted some
of the financial experts and economists of this
country ? they would have given him some
very good ideas of collecting revenues, of
raising taxes. I am not here t° suSgest
anything more because my time is short, but I
would only say that what the Finance Minister
has done to collect the revenues by imposing a
five per cent across the board is most unfair
and unjutified. I would very presently deal
with it that it is not in the interest of the
common man at all.

Even with regard to the deficit financing,
didn't the Prime Minister say sometime back,
especially when he took up the reins of the
Government, that he is going to present a
balanced Budget? I still remember him saying
that he is going to present a balanced budget,
the present Janata Government is going to
present a balanced budged and not a deficit
budget. But what are we seeing? Last year,
the deficit financing was of the order of Rs.
975 crores and this year it is Rs. 1,050 crores,
whereas according to me, it is Rs. 1,800
crores.

The Janata Government claims to be the
champion of agricultrists. It is a.
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[Shri M. Anandam] very tall claim. We
know that sugarcane is now sold at Rs. 55 per
ton. The price has come down very consi-
derably. Now there is so much fall in prices of
tobacco. It is selling at Rs. 20 per quintal. If
the present state cf affairs is allowed to
continue, I am afraid, the tobacco growers
may have to sell all their tobacco at a dis-
tressed price to speculators and traders. I do
not know why the Tobacco Board is not given
sufficient finances to buy the stock by paying
an economic price to the tobacco growers. Be-
sides, so far as the agricultural prices are
concerned, we have seen that the prices of
paddy and rice have gone up. The prices of
pulses and oils have gone up. The prices of
various other essential commodities have gone
up. Therefore, I do not think the present
financial budget that has been presented, gives
us any hopes for reduction in prices of these
essential commodities.

With these few general observations 1 will
just touch two or three aspects of the Finance
Bill before I conclude. One is about clause 8
of the Finance Bill which deals with tfte-
disallowance of a part of expenditure on ad-
vertisements. This  disallowance, 1
understand, jg contemplated on the
ground that it is a social wastage. Mr. Vice-
Chairrr.an, I have yet to see a definition of
social wastage. If 1 have have to define what
the social wastage is, the large number of
Ministers in  the Central Government that we
have here, the money spent by them on touring
and other things, the lobbying that is done for
keeping the Government in various States
where the Janata Government is in  power,
these are all done at the expense of the Central
Government and all this is a social ~ wastage.
If an industry wants to publicise its product
for sale and for that purpose  spends some
money on  advertisement, I do not think
that it is a social wastage. It is, therefore, for
the Finance Minister to explain to us
what  he
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means by social wastage. I do
not want to dwell much on that

aspect, but [ want to 4 p.M. ance primarily
affects ance primarily affecits the
newspapers. We are all thankful to the
hon. Finance Minister for the small mercy
he has shown in giving some concession for
the small newspapers. But when one goes into
the economics of running a newspaper, it
will be evident thatthe selling rate
of a daily ismuch lower than the cost

of production.  Actually, they run the
newspapers on the advertisement money
that they get. What actually does this mean?

If any advertiser wants to advertise, he
will not go to the small newspaper. 1 do not
know what that concession would mean. 1
would like the Finance Minister to come to
Parliament next year to say that this advantage
has been taken by the small newspapers to
this extent and this is the benefit that we have
given to the small newspapers. I am
sure, no advertiser worth the name would
ever care to give an advertisement to a small
newspaper if he really wants that his
advertisement should reach every man who is a
consumer. Actually, if there is any concession
that has got to be given, it must be given to a
larger newspaper and not to a smaller one.

There is another aspect which we have got
to note with regard to advertisement. Tax on
advertisement is a Central subject. We know
that. But Art. 269 of the Constitution says that
the proceeds received on the basis of a tax on
advertisement should be divided into various
States. It is here that I would submit that this
is a subterfuge on the part of the Central
Government to see that the State is deprived
of its legitimate share of advertisement tax.
What the Janata Government has done now is
that they have disallowed a part of the expen-
diture in such a way that the income of an
assessee or a tax-payer is increased to that
extent and an income-tax is collected on that
basis. That



241 Finance

is, the income-tax will go to the Central
Government and not to the State Government.
Again an argument that may be given by the
Government with regard to this would be that
a large percentage of income-tax will g0 to
the general pool which is distributed amang
the States. But my submission is that most of
the taxpayers who spend on advertisements
are companies. The tax collected from the
companies is a corporate tax and the corporate
tax does not form a part of the divisible pool.
The entire amount that is collected on account
of advertisements goes only to enhance the
corporate tax and, thereby it would only go to
the Central *Government and will not go to
the divisible pool of the States. Conceptually
and legally also, this is not a fair measure and
it should be withdrawn.

Mr. Vice-Chairman, 1 have moved a.
number of amendments to the Finance Bill. If
you think that I should speak later when the
amendments are moved...

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): That would be
better.

SHRI M. ANANDAM: I do not want to
take up the time of the House. I would only
say one point with regard to coal and
electricity and resume my seat. I will only
take two minutes more. With regard to
electricity> the duty that has now been levied
is on its production and not on consumption.
Though the Finance Minister has announced a
small concession of 10 per cent on production,
this is again a taxation on the State enterprise
and the State Governments' power to levy
taxes is eroded. This duty on electricity ought
to have been only on consumption. If it was
on consumption, it would have gone only to
the State. But now by this manoeuvring by
taxing the production, they are taking the
entire revenues for themselves. Lots of
complaints have been received and
representations have been made by
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the various States that this duty should be
immediately removed. I would say that this
duty is most unjustified not only from the
ethical point of view but from the point of
view of the industrialists whose cost of
production will automatically go up. And
when the cost of production goes up, you
know that the selling price also goes up.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Anandam, you
have to conclude now.

SHRI M. ANANDAM: 1, thererfoie,
submit. ..

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): You
have to conclude.

SHRI M. ANANDAM: .. that I am not in
favour of any of the provisions of this
Finance Bill and on various other points I
would like to speak when I move my
amendments. Thank you.
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wrarfqerfin & wfaFrT F0 @7 74T,
TH FT o770 F1 SAT w47, AT
wetfa & wifas afasre 51 gar 78
aar 1 ¥z A SAfawa 7 s feafa
Z% IATI AT T A0y 91 IA7AS FT &,
G T A0 | w54 A F v
T AT FEy w2, WA 7 wif Az
T=T7 AT, &% a9 #T e A
STATE, @ FEOAEATE 39 Agdd Al
47 76 % 5 fFm wg & a7 A
AT w1 fAa =@ E

st gava Q@™ (WA ¢
I FFT A1 UHGET 47 | 7 W g
a1 7

o Wi WEEIT : TEN AWM 4
fais o7 727 § AT g@L & F
TAFT G2q1 F1 g% KL a4 &7, faer
¥z, f3ar Frow q&n, fEmr =
wram w1 wver g andy 50T | gas
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I FIH TG AT AGT 9T ZAIT WA
A TE | ZATL AW AT AS A3 & 1
F 2 Ay A F7 73 4 fr fredr oot
¥ oFrHET gmn,  fEaar wemeEr
Fiea 77w, fow gvg & fagar
arensa g1, e avg & feafaan &0
sy qg1, fraw FEAT wiew
AT RA——TE §F o 00 AT HFE
93, & 97N & "iwE F | g T e
AfTgAr W E; A ArgA T 2 E
STRNTETA RRIET | ATHT T =7 HIFSN
FT TFAAIA T FL Al 47 F¢ F4105 TGT
Y 3% T 2 fowar F F2T w0
& |7 gEAwTe F4a q F | gveg 3
74T wradl § qa wra § 5 g\
TFTRAFTA F1 T2 F7 forar foe
T, 7 717 &1 953 faad fge 97
ardt g% &, T IAF AN} FT AZ AT
3T 87 &F W=7 fFam F99 @ |
FAE TORIT F AT §B a7 gy
F UgA WIT ZV gRIL I Rl A
FaF1 auaq fear | sufens =maear
T BT WY AL | F@AET FT HTATET
ST 7 | TH o F s wofT qATHY
A1 | 717 N FT w4F, I AL T A7
A1 T 3% 97 g7 faan Fvam w2 T
AIS T G147 ard FF &54 2 aaiF a8
e 4t @, famy fzs aw w7
IFI FTATAAT FT AT T7AT 4T | SwAT
FT AT WA F ATF TgAT A1 TH 490
F H=T UF T4 FLRT7 40 femd wow
a1l ®1 agrr Adh, wow whaETr
ot ¥ e | Fom faifaa =1 wfasre
e, foma se=ei #1 waaErT faar
AT AT TZAT I Fiha AT 27
q I, IAH FEiA FEr IR AT ama g
qu 1 gl fow 597 g1, geare fasrs

#1E FEAEY g # oy, gEfar
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f& gur  #f wEmRT 7T O |
1 gz fazerr adt 2 7 fow
Fiw ¥ fau, fow fam & fau
o Frow wEr F1 oaw zimere
% wfeg gwi,sw faa w1 sfoifgre Fear
AT FAAT AEHTT 7 WHRT fEET i
GOF AT F A F gt aw R
gHT 41 SRIW w4 far, SAh T A
wEtfFar | gRis arsHTAdr ¥ Fgrfw
T Fg F ¢ «M LA WA Z,
AR AR ALl WTET & | WAL EAE
FZA 9T WA A1 WS SAA1 AT T
AFAT & 05 A3 37 F1E 98T TGJ |

st e qEw T A A
gn !

Mo wr€ WP : AfFT 77 AT
wgEAT 47 77 LT WL F, TF A1 F1
w15 T30 ®F wFA0 1 qEA § gEarT
q7 FEr SrAr SrEar § wMitE § oey
avm g fw gad feor &1 #0 grew
LA AR AR R e
T WZqH FIA 2 W AETH TE AT
FTAAT OF VET 2 | ATTATT FAT ST AT
FeA | £ % o1 TRTSAAT & w2 E[T 9T,
W1 FT AT AT AT T WS « g @
M a7 g § 77 | 2 B sy
F WET FW TAT qGl FAT | AT
T A gAT AT Ww AT AT @
7z 7 wag 7Ef & | ATFT  FAFT 9AT
&, AT 3T A TR & TAR Y wrAs
gfF o3 A WA T vEr fF
foa sars & AW #®T HIe
ZHUT IX FW F FUT AT FT 1WA
Fr wrforor 7 75 A7 | faw F awry
T 37w a1 oSt 3w 93 gy
e, g @0F =z AEE &, 9w
T AR FFA | qAE FTHT FIF
gY W1 q 97 FEA g T LA A WA
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gzt forar #FT ww 4 fF 5% @7
AT SaT GRO9E TR 9T &
T T@TEHT AT | ] SHI- F) 759 57
& ST AT & e gwiAT 91 AT
Ffsarzar 3w foesr Iwrd F v mg )
fFaq @ 91 29 go ¥, o whasr
Fau T 7, s wifew 9, ffza 7,
20 AT FEAFG F AW 77, FiTT FAT
F1 HIGTE FAT FT T {597 F7 S7FT
AFFAT SIAT VET, WY AT FI AAE
ar fear wr 9 | 5% AW w1 wEel
T TAT THIT WA & A= Fia
afas17 ST T w7 wawe  fwar,
HIAT WA AR FT wEET e o
Ie%  qfonmEey 9@ gEEe
Wt FW AN | wT 4 FET w0E
aw fF gead g i ¥ 1 gzaA
EAT Tw WA A waw g fEoAw w
ZEMA T AT whEETL A fRem ) a7
T w4 2 e 5\ A & § wow aral
¥ wra § W wgAT g, Io A7 witw
feafar %1 %@q gu gzame /A gWT
=ifgn | Ffww arerndy o w2
wfgm | X #7 wwIT Az € froaw
AfRFT o Ta=FT M1 FT 437 T,
T 4% K WM 4T F15 W17 a5
" ¥ 43, 97 oA fagdr smEEar
Frad 71 s fSEd s @ e
FT ZF FIH FT TAAR! | TH IT T
T ZHA AAAT & AT A& FrATy T
grit famd g7 wredr F e oA
afgmr o qu g & W
oft wremET w faEd qwEE oar
EF &1 a1 917 3] FT gF ToAtas
ATATET T OF AT &, AFAGS FT OR
AR § | T OwAfTE WTSET W
arwda Ay faaar a1 27 77 wfywre @
& &t wfas oy #v fomdr 2
FAFTH FT AEFTT | 797 F10 &
qra AEH & AY AT A & 1 W7 A
FY fmmr ft awsTEd, fradt o woE
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[ =10 wr§ wEmT )

¥ w=&t TiT wfgq ag AW whawrd
T [ET q7E A IR AET FL TAFAT |
zafaa & awear § f& @ #fsamar
wTE 4f 37 *fzareat 1 @ s
TATHTT TG FAT G AFKT 4T § | 39
uF @t § feaar gw w7 arf Fraar
TET FT GTE TAFT GAAT FTAAT AT FIAT
2T & TH 99 & WiAATT qEEq 6y I )
wgIEy, AH ag ¥ 2, 9@ @z faaza
woar & fw aer q¢ ¥ s wlEanar
3t 2z faw 1 wowEre Fr A ifaar,
fred 2z am, 9% &1 " FT g AdT
afew fagsr 30 aat & gaawa, @rae
it Arfaat =t ur @ 41 327 wratasa
FAAT 91, IEN F S 07 gafEd
afvmre 4 forad 797 98 ST A% 47 |
IAH AT AT ACHAET F | AT
FLET FY AR F AT | qA A7 FqAT
2, A o 7z v favsam T 4w
W EW AW FAT I3 FIALATHE ATT
9w &0 F fF A & wiwT a9y,
ATHATEr F ATHE 939 | 3T q99
AR o A af | az ww e
| Als A9l F  OFITW AT 4T,
ag wq TH A F drem 47 fE
AIqT  TAaq Afaat & qfvore
UIwE UMA @A FT qiq G AT
| I OUEE &I W @A FT TEH
AZY a1, 3w WA F A@ET T |
zw ared foa aewrs 31, fog g97 &
wez WA TEwm f&r oam @
Immdr F fau, ¥ wfzg 49—

It is a problem of such nature that it is
incapable of being measured in single
dimension  magnitudes

T3 9@ e 21 TRET aE-arer IRy
9% ST G F Aifsaar 77 oF are A1
g FFEI-AFHT 72 wmAr | Afww I9%
e drga w41 g 7 Aradag 9 fF 2w
qYq & THAT F AHE AT T2 A12A

[RAJYA SABHA ]
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q 37 % AEY HHA 9 | ATIAHT T WET
39 AW FT FT § T frarmar, 7
eMT AT FC 28 T | Zw ATFSS A
WA T8 % TR 5479 37 @ |
FAAT FLFET 7 7 fqF 47 F 37 g
FOT, Fq F Aq 3 FATAT FHIFL
fear afew & amoar w1 \raar
e or A favay frar ) &€ gare
ardar § A1 59 T 51 fgmewa A
F WY TART TOIAT FE AFAF |

SHRI N. G. RANGA (Andhra Pradesh):
Sir, we are discussing the Finance Bill; isn't
it?

glo WI§ WFEIT © WA HEEq
uH qAgd a2 &, A97 & 1§ waHAr
Z 1 wrzaa fam § 2 a0 a0 w7y I awan
2 THF u4 WH AT AR & A7 7
I & I AT AEAA EAT | T 94
qTE AT ATAT &, AT arfzgy w1 aAat
21 # zwmd = gw fr oo # wow
afezsor & Fgar wgam § a® 7
4 AT KT FAEA1F1 S99 35041 AT
g Fae g ®1 @ {5 g wwaa faw &
AET AT AT E | OH FT Tw HATH WY
A1 & fa®r § amy aar a7 gare
qzet F faa § 73 gzAT &1 9 A
2o az mara w0 og@mAT ) ® TAET
fagm & for az qame 781 A 1 F az
ware Tafem a2 & 7.0 g3 Famt
FIZA FLATE | FFaT G FT ATHTL
T foer e o1 o fear oud 3w
ageAr faadt &1 wrw wEr s @ 2
for momarat &1 o foerg @ a7 Ta
A& | ¥ gg AT 797 wear 9w
ARAAT 7 HAWTA TTHE 257 o T2
Zra AEt Fean i gwd 9q 5w w7 fomr )
T g FT TFd 9 98 04 R ITAH
agt fwar | &fwa g9 wwaferar 70
AETHTAGEE | TR AT § I gATT
A HT AT ICF FEUFT I qIHE



249 Finance

Fagr g | gurL AW H TR F 1 T
Z o 57 1791 %71 gw fowd 8 auf
¥ OF 7@ 5% 4, 37 g a1 fea
g & faw o ST FY AT & FTHr
ware faFgT T & B SE avwTe Ay
FTHT 25 aF GFAaT | fRar & 1 s9%
HTA-ATT WETEITG 9T T FIRT Hul
¥ fraaw foar st a3t 1 @™
FT FTHI ASTT GTHRIL & qH & | Fagon-
fafawa & «=ri #v o w=ar feafq
21 § wagar § B F suaferst fry
ar 3fez & 7% 7 #7451 wwAr F
fred ot ¥ o= § SR 9TE 2R
as & 1 faro # afgegarfr &7 st
o1, T AR FT FCHC F1 IGATIGT
F FTON HHFEAT FT HZ 384T 737 3 |
97, W ATE0 ¥ STE-RTA F STAar
z & 7z awr wifs F a4z stv a7 @V 80
H4QTF §540 Ha9d 4 7@l g (4 gHTL Giwa
F 15 GREGM T 2 | SIFTCHT T § AT
TAT T ET, TR WAUE TR FIT LT
feamidt | g®TY 3 § %% feeqm OH
# fommr o vy & g Y Y amr
7 1 § 37 guears #7497 & fo% AT
HEAT 7 gwIY F H afaw T F g
ST HEATT &, THHT 7 AWT aF T TEI
F7T N § | ATS WTAGTAT §F AT AT
g f& 3w 0T 9377 & wwy Ay
otfag faaT 1%, 39% 995T UF GH97T
FT weevEEiew a7 7 sy foaw WY
feere 3w #Y Ad-sgaedr w1 AT
H qAT JMETT F¢ &% | F STA@T
Z fF 3% Zamr nF 1 sHearHl 7 [rEr
a5 = &1 7= Tmm, I g
T EET AN AT FB OH AT §
AT FHEGTHT A @rer agy 2 E A
aaaal § & @7 7% oY 3% $ae =H
fearr & @omre & avw § fog m@
IAE @A Z0 0nT #ar @ fF g s

TH TN 37 GHEGTH F1 GAGTT F

[8 MAY 1978 ]
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wifme & &, afeT 9T Fawmt
® 7 ol aF & avg F gewr @
a§ & 1 gart 3w F wGf e
¥ fomdr 4fg #r = § wor 3fz
o 7 #Y i ) Afaw s am A
el # & fawd oF mrr ¥ gany
HFFTT T A1 9 718 77 § 3937 Tad
gT g7 favary aaar 2 iy g7 sneamt
FT g9 T FT qII0T FF AT 397 57T
TFF § 1 gAY IW ¥ HIHT IX 569
ST FaEam ¥ IAEr g oY A1 79 4T
T |

dmA, w s1Ad £ fe gart &
# qraT watT ST 0 TH E | THT AE
& afasi & wrr wATw § 0 TA
wwermt #1 Fma g N @t o
gWIT BW H gwY ¥ I W v H
AE T F QL AEA E oo
TAT gP 1 g7 ST £ fF raad 3w i
frata st afa 2= goav 2 1 gam
giw g, wfgw wowre 7 geat #1 ferg
g & fan fom a@ & 29 W
TH @ FAT & f@lT 97 ugw
FATAT AEEE 47 | IaaT Ty ag
g g il @ frata 3% %9 707 97
ot ware & afeat o el 9 3w
9 gAT | BT STAa 8 fa ZAT AT
F S FEewm aegal ¥ i
gvx faaelr fafamr & w317 ST ®Tar
&1 7E &, afew gurar 3w 9g & fr
FAT I F 1 ada el EITAYTH
) T AT wH W7 GFR AT @ Ay
awy 1F &% 97 AN g1 99 | g
atga £ fa gwe &w w1 A1 wdlm ATERAT
2 suw! &9 Fowm 97 af=ar @1 &%
oYz &1+ #T 77 aegn foe & 1 @A
zq ST AT AT AT F | FAT W
% fowsr ater &ET #7 KA TGN ORI
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=70 wrs wETar]

I KT FH @ BT FomT A 35
faaeft =t £ 708 ¥ TrEl w7 wFwF
G A1 THEAT FT TAGT AT FT ATHTT
1 fawmar & &7 # vepm wOA W
o At st wE ) woea #
=g (@ aret Ay 54 o e & W
Gar 7t 2€ 1 adt aF wrer w7 ST
a1 ey 7@ 21 fawsfr e # ave
& =l 7 avn Froewe fRar we
arfze ar 9z 49 fgar w1 arq Gar
75 2 o1 gfadr & HegT mranT & ag)
frmml & | oga 4® & W0 ® R
=q% 21T @ | oAy fegfa § e as@m
wward #1 ¢ = 3w & g gEi W
TET G A |

FAH TEA ST AT GATL AT §,
7z AT & AHET § | AT HIEL A
THFT ATE LAT & w1 Gaer fear &
FEY 7, FOEE & ag oy e frar &
fo gl wrenfme ift F @z ot
fagfaat dar 21 o€ 4F 3957 Faq
faar ST | AT aF gATT AW F ey
T AT F7 AT EY ) g2 I
A1 aga 72, Al B2 zEml A Ter
1 A% | zaor fom a7 g e
aaad & fwarw & 7 F3a I3
7€, afew Sadr A1 AR TG
o, ag @zq «ff o | fmarw Fraey #®
ST 209 & IANT & w7 /AT qrf
TH AT F AT K T BT g
ACEIT F AGH TEH GAT HT TIE A
faar & 1| wrwadt feiifoe o #71
Z2T@T AT § AT TAHT 1% ¥ wsqrAv
w i wml & fag fr v war §
fozzr ¥ a= & aarg w1 A 20 H
gaaeaT 5 T g ) gH o IwT ¥
HEl AT FEEl 9T T qarg wE § )
afedl, arw wif awgat F fafa
qT I SR HT AT A HAT H1 59 Ay
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4T F | SAT WHT 7 A4 F AT FT BT
#FF2FW F faqg A7 w1 AmAw
foar mar & 1 A1 A E——F0T AW, IAG
AATT K AF T F1 49T WA F
a7 sz ArEY aray ggars 47, T9% yArT
T, ITRY ATAAT F 5T w4 fwar w97 )
war 4t Foaar giar wifge ur, 73 79
gar | AfFa faargo . gq 9 &
frr %@ AR FY A T ANy I
FI F AFAT

ng Aifa & WA wgmm, W
AT A ag ¥ % Fw ad F IrEA
w1 g2 % AT, §fT ¥ T sqrar TEq
F 9T AT Zar e fraat wea wfr
F A A g A qf F, @Al &
zadqr 73 wfm za g F oA
& ae graggt g M s A g
fagra & AT 4,693 FIT &I TTAT
FrstAT T 40. 29 Wfang v feay w4
2157 A AT, Ag F ofrwar £
Za AR X &% T FH RIIAT AT
%@ % faotr 1 20 &, far vy safeaaa
Ty g #3 fau sfaazgamr & gfiwa
g afwt qwT ¥ § qmg v fn
7z 34 fal &1 FIT oW 3q
#wrazad & fqu wrf ga7 7rar faar
oIt sfaq 0T § 98 FAL { qA477 7
for g @M @ wEA § 12T
e oy feeetr F 72r€ wf | ag @A
Fqa fzeAT w0 & 490 T | ZT FT wrAq
&R F1 St AYaq wid &, o fosw =ww
W1 ATZT EY I AT AT F2r AT g
g1 war g T wt g andy faes
i F Sqadz &1 -1 Bifadef 57
FLUT F A H o7 qIG7 2 73 4
afwa a3 faes shte Mg asg & =17
T 2, 34T 1 9gfa W g, I9% 97
Y gt A1 wewT wmar g,
Ig "I QHQF T3 T AT 1 T
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wEEA, TAAT WY H iET B oag REAT
wgar # fa fwew =hn fora ana g9
W QT A K K AHS T G,
afz ag saF W g AT AW 1
& FI9 T A &7 F SENHA K7 FTAA
97 T FA[ AT Ag AHEAT ATL ATHA
| 26T | 27 =T TearEd azse #@ fwady
ZHT 7ET AZ WIS FATT & GEIT A
2| AT FIEITE 500 KT HIF 2997
fawg wqam & &3 Far o4
THET MU gra § A7 w1 Faw fwar 2
fuias: 2 & venEE 7 | 39 A,
fait o 7 =7 /P A qw 237 7
I 7H W7 FEAT F! 2 A H qTIITT
& a7 79 w1 f9wrd, 9 G947 ©F 947
247 faggar 2 1 wgEe, 47 & fa=ra
HIT wE 3510 & fas1q & g

Time bell rings

HEIET, AT AT HE T HAT E |
F qrer A7 FAT WYL FAT

a4 w1 & fa v o7 age
I A Smar fvar § 1 o 76, g0
% 2rd off & Tt o ¥ arey fioger
FENT Fraar T 1T ar€ A st
TR I qUE F grger fear &
frasr feAi & wram @ oS
WTEHS §, TART RN FE W7 HAAT
fafar 1 um am F fT 3w £ A
1w fwar 7qr @ W17 ww Swer
farar war & 3 ow F4EY FAr$ FEAT
W A TAIAT FEAAAT BT OWAAAT w
FAT, AT AZT SATET HATGT T FATIT
2, wifefeatar st < &, 9% ==
HAMG WA T AEAT afw ST
Al &1 far F a@r s L 12 F
ATT 14 gfawm aw A fEw a3,

[§ MAY 1978 ]
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qyq IAFEHE 97 g T fae,
A% fad o= am %7 gmor #7 v
fx 100 a7 zw o1 fa 7% dmre 6w
FTIA AT JTAT &, TT 100 srafagt wr
ux g & o7 fma T v oaf §)
wgEa, T 9T GEt 97 agw AL
i & @ fr o9 "aw AT me G
# 98 5 Al F war7 F 27 a9 ¥
far & o1 weAvAIAT 3 A E TR
P aTE0 wYGT 3H 9 X AT A TR
AT 7% I FAT A, wATe4T FI FAT
a9, 9T FT TIATE F1 T TIA T
AL AET Hiad 70 A1 § TR A
FHE Faar a7 qAMHT FATAT | THH T
M F A9y 5 A ow A g 1 W@
Y, HAGT TTEN F1 TTHTE T T FGH FS14T
T, SHFTARIIIM F A4 a8 T FAT
a1 g%t oza ogwenr F oA
T QT TH AALAT FT AMFAT 77 FT AEH
HIT 919 7Y & | HEw, TAAT &7 T
T 1w 1 frve o § ww Wow a=r
favaa 92 & T gw O sEMidST $5
AT AFA & 9€ BIE IZAMT HET FATT |
I # OomT gge & faw, ww wew
il B AuAE F faw o1 F 72
TZAWT & qArE ofr Er F THA AW
AT HT ISHGT AN AT ST, TEHAT
FATEET FET Fg &1 ST | 413 fEAl
F aqm & =g v =\ a2 a2
FAHET qATT Tk G AR A1 4T
SIAT | THE wrEr Ay FEgn § OHw
g g wmEw g ferww §, o
Atz & 1 wE AT IM B2 TEARIL
¥ Wt AGAT &1 AvA £ | UF TEEH
B TR § WA, TAFT EAAT
frar war Sfww wgee, § awawr #
fr wdT To Sow w1 sEifEg w279
F AT g g TRMIT FT AT AL
g1 g 1 wdr faoy feAT awrETeaan
¥ @ far A1 7% wreaw fao Mo S A
ArZAG! & Few< fFvAT T owA ¥ oAy
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[3io wr§ wgrdi7]
argErs e, feeet 7oy fas #1 fasr )
# oz 3w w7 gu+ gan fo fawsr ot
w5t WL wifan aw &1 w7 § a9 e
FRA g IHEHT W AR T 3o &7 wlEwT
faar | Gsraarg s o g 1 W
STET ST, &F WEAYRT § | WIEAT
At & fa gw a3 IR AT g eEl H
FEl g T, A1 a9 gHA WIS IFAMI
Fawd @ g 1%q Afa & sfeamr
Y 7 @ wf & 9 g B FFAnT
H I /A § Ag % IR BT 4G
fazr som i gfz GET S AT sRaE E
A3 ATGAR TT AT FIE T G FHA
HOFE WA | AT IELT AT HE
gar @ gy aFmo fa war ow
A W T ¥ o8 ¥ o
TRT S 5% qd iy oy gefea
TEAT ST ER K oy =g faoag
STTT SAAT F SHAGT ST | KRIEG,
foed fedt & @1 a7 gz w2
Mt & fA0 Fosd taxy ax 8, o
504 =19 g | TWe™ fadt o5 waie 7
AT fweeft | & wwaar # fa: Fam a=y
3 A A WA WA | LT AT
T ET FEAT F I BT g1 T3
T amg gdan T F suger gy
T | wq q% 5 BT zqeaT T8
Ffrma?mrq‘gm:v:gmﬁ:%mﬁ
T 9ET W gu At 3w e
SR F1ATT T (o o 5g @2 @1 &
A (S a7 AE T g w15 ey
AN F a7 AW F R g ozA
TPH AT TR TR INFET | wEms,
A AR AT AT AFT § q| & B
ST ¥ A Al gefam ar

frrasmarsed g oy o & fa
AL AR 21 F g% qg & AT

[ RAJYA SABHA |
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s, &wemes faar smg & far ot
T ¥ e 7 g1 1 W $ATG 5% §
fa =1 aTEEE AT AW G, WY SHIT
T FTH g1, STaT F7ava AT a9 g1,
AFUT ST6 T 3T 379 g, §9 0§
Rl ¥ wRT gl an s § 4 #A
wAT Sft FT &FT ITALT waAT AT FT AT,
Farer st SfY &7 AT, AT LLTGTT JeAy S
T 97 551 977 faaen & f& fed T
T 45 feg 7 At aw & ok § 2 owwe
F1E AT & AT WIZ MW LEP 0
Toft AT W1, WA BRI FFT
FAMAT WIg a1 S&F  wagT  FT
45 fEAT & wwT gR dRAT AT
F ook s § f& owarT I
% @ g W ¥ fA7 @wE &0
FrT At 3 T 1€ @R 51 JMA
iz faet 3w F foo a1 sEaT Swer
zaq fedl & W< g1 osmar | 9g
ArEHE F OWE IS TIW B, T
I F wE R o@F g, A3z A oA
g1, g @1 W g1, fady asg ¥ '
21 A T TR TIF 57 IresT A A
et &1 s 5 faowEr St A
garat fa fefgaer &= mfa fo
ST g &, WAl F M BE 751 ¥, I=7 W
FHT QI F0G KT HWT &g | qIw Al
FIAT & IHT FC A 03 IFEOT WIWFT
Zar =rgarl § | feedt & wiwe o FiwAT
¥ g @it msAr Swd OE
v Gfaw w1 agr qwr & wIGEy
A BN WWTe &%, WIS gur
darz dEw | um w e 1w Sy
o1 | YL & § @ T #7 w@r §
fa g @3 ag fRadr oy O oqy
%1 SWT RTOAT T WFT g
AT & AR SHIT AT SIS | gy
UF SAE T ITNETT G & | TR HATT
¥ foeq 87 S g & gt 3T et
Z, w fae g & froswd qoroor
FETHIT G ST § | TRE AT Sy
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TR F7AT F1g7 & 7 g g fran
T A5 wrg £ zva Am #1 gife
ZWET &1 waRw, gwrdr qiEt | 2
far 2w & arfqs faaer ¥ 4fg #1 2«
7 afawm @ 1 3% 3fg & fau sie=dr
# fa <t ety W § T aenEa
famr sira, zwt fee & o A foor
Sia

THE VICE-CHAIRMAN (SHR1 ARVIND
GANESH KULKARNI): May I request you
to conclude?

DR. BHAI MAHA}/IR: I am finishing.

TWAATE A7 % {70 e dy § f2 aw
e g‘éfTTT AT AT CAGT AT % faa:
FaqiieT VIAF, fo7% swe a0 a6
Fifge AT ST @RI ST T A1
Za # o8 A KT A1 w faam
srare &1 W% avg @ afzw faora zow
o mra 93T 1 37 faaat § & ow
faorg og W1 & far aga (zemadr s
wrefern Aewrnd g (feemr v
AT wNA 9T F1 F@RE AE gOAT
ey st qar A fzaw F Ao fawr
SrEr , ST AT KT OG0T ) T
rafi & o T w1 A A T A E
Ffa arar @mr A gE NG T
GIF TR FTEN TR IST AT AT, WU KT
T F7 A1 I TG TN A0 T
g

WEET, UE W a1 AT AT AT §
weIT o e faeEr et g aw
amg 7z & for og wTar awe mE A
I AT AT AT A AGE GEIT HEAT
Y W f@ T wHC AN F AeET

T g 21, uw gy el g o

ATFT FIE AT T WT AW FTAC 2
aqifsz & o 43 & T g &
o A& wEAr Jrfgm oW I oA
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F Zftz ¥ v & wgiw g qIATT
N AN T oA dqd4g enfoa a7,
wigil & wra ¥, wqaitoat oy
¥ FF UF ST W@ A@AYT WAT
far wger oz nw fons qr, w491 41 far
FIE AU AT T aAq S 97 AT
AT ORI F g SR qw S
qT AT FFIAT F1 T Siar 91 o omy
T ¢ At feoroft Aifwn, niw Aifso
ToE CHT AT AT WA TE AT W g
Y& S Ay oF an frw ogw e
1 947 ®1 Ay snar feay fa aae
T AR HT T WA w1 FaT fyear,
¥ AN KT 0L AT UEAA AFAT

WZIEY, EW WORTT R S &7
g § IAT E aeE a fEv o ouw
are fadraor avar grm fa foadr az
UWEIIHE A AAT AT |

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Khurshed
Alam Khan.

2o wif wgrare : an & mfadr .

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): No, no. Mr.
Khurshe” Alam Khan.

SHRI KHURSHED ALAM KHAN
(Delhi): Mr. Vice-Chairman, at the outset, |
should like to ...

=Mo Wi wEwEiRT : wWEEE, aaT
e gt gea & feaw e fear
o N O F T ¥ ¥ TH g
g fasmd .

Famanga (A wefar  aum

FAFOT) : A8 FT e 31 faee s
afar g
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e Wi warE : fagy faas
surer 21 W § wE wen G (A gl
qrEf #1 € - -

3T aaremm (4 ﬁ:’{f_a:a o
gAw i) WA CF T &g fusz
faar g )

* gre Ard AETEIT: AEY FWIT OF AT
zeq G AT 3, SAVE & (ST T EAT
f g a9 fave wa a8 |

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): One hour and thirty

minutes divided by three. Whatever was
possible I have given you.

o Ar§ AT ¢ AT wEEdl T
qT 0F o A WAz Farg ar #
TN F, WF A5 HaEG A WA gar g
HOT IHF 2-4 AAZ TH F GAN
AN ZHA AMGFHI LA T51 gHT AT |

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Would you please
accommodate others also? You are not the
only Member to speak. Tomorrow also we
have to accommodate all your members
during one hour and 35 minutes. Tomorrow
also your members are going to speak. That is
why I have given you the maximum time.
Please help me. Shri Khurshed Alam Khan.

DR. BHAI MAHAVIR: I am sorry. I do
not understand . . .

AT, wdr oA FIT T I OUF
A7 37% AbIFTT 7 AT STET
FwA WA IR a0F § ranifew

SHRI K. K. MADHAVAN (Kerala): Sir, I
rise on a point of order. Is it proper on the
part of an honourable Member to continue his
speech even after you have called another
Member?
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THE VICE-CH AIRMAN (SHRI
ARVIND GANESH KULKARNI): Mr.
Madhavan, you please do not raise any point
of order. He will be convinced. Do not worry
about it. He is a very knowledgeable person
and he understands the parliamentary
practices. Why are you rising on a point of
order. I know Dr. Mahavir. Why are you
bothering about it?

o Wi m@Ew ¢ qA uF  fae
7 difwo, uw fuiez #aifad a2
G AT G FLOETE

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): I am sorry.  Dr.
Mahavir.

TJo @A wPEIT ;. AEIEG, #
aifadl a1F agar wFwEar 91 f§ sane
F1 W1 aAilE F wer uw 3=
5% fao aar gom f& 57 aw o
i@ ar st foefms 3wz &
ferm fair it 4@ & ST 98 ¢ IART
v amgt F fan 7 fowg Teme ¥
UaiAE | AL GIH U oE §, IH AN
wgtes, ¥ ¥4 UF 19 W7 A Fgar

= -

r; &

"Available evidence suggests that public
policy in India has played a very important
role in the growth mof technologies. It has
not only tolerated such technologies, .but
has even deliberately favoured their
adoption through various means, A very
careful review of the relevant literature
shows that these incentives have been
designed in such a manner that generally,
they not only lack selectivity, but also thP
tax benefits associated with them vary in
proportion to the amount of investment in
capital assets. When calculating this
benefit, no consideration is given to the
employment opportunities created."

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Yes, Mr. Khurshed
Alam Khan.
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SHRI KHURSHED ALAM KHAN: Sir, in
the first instance, 1 would like to say
whatever little time has been lost now must
be made up and I must be compensated for
that.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Khan, you
have started at 4.41.

SHRI KHURSHED ALAM KHAN: Sir, at
the outset, I would like to say that it is only
now that the people have begun to realise and
feel the impact of the Janata Government's
first regular Budget. It reveals the dismal lack
of capacity on the part of the Government to
formulate economic and fiscal policies that
can give a new vigour and pace to
development. In fact, the Budget reflects
helplessness and the Government has not
taken advantage of the sound economy that it
has inherited in the shape of huge stocks of
foodgrains and large foreign exchange
reserves. Sir, this was an unprecedented thing.
But, unfortunately, no proper exploitation of
this situation by the Janata Government is in
evidence. May I briefly quote from the
Minister's speech on the Budget? Sir, 1
quote:

"I am satisfied that the resultant
monetary expansion will not lead to any
inflationary pressure, particularly in view
of the large stocks of foodgrains and the
much greater ability that we have at
present to import essential consumer
goods."

How well-founded this hope was! But the
Government has not taken advantage of the
situation and, therefore, all tall claims on this
account are not really well-founded. How can
really an upsurge in inflation be checked as
envisaged by the Budget proposals which, in
spite of the tall claims, are not designed t0
ensure price stability or to achieve a faster
rate of growth or to promote social justice?
This is the situation in which we have our
economy in the country today. With
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these remarks, Sir, I would like to say a few
things about certain other items.

Sir, we appreciate that for the first time 40 per
cent of the total Budget allocation has been
reserved for the rural sector and for
agriculture. This is all very good. But
whether the small farmers and the marginal
farmers are going to take advantage of this is a
question, because all the surplus land which
was provided to these landless people  has
not  only been taken away from them, but
has also been taken away alongwith the stand-
ing crops. Similarly, there has been a
longstanding demand for the manufacture of
tractors with a HP of 10 or 15 since the
ordinary poor farmers cannot buy  the
ordinary  tractors. But the Governmen” has
done nothing to reduce the excise duty on the
production of tractors, particularly tractors of
lower HP. Fertilizers are still very expensive.
Cheap electricity is not available and the
electricity charges have gone up.  All these
things have increased the cost of produc-
tion. This is a fact not only with reference to
agriculture, but also with reference to our

industry, our railways and to all aspects of
industrial production in  the country.
Now, Sir, 1 would like to mention

about two major industries, that is. the
cotton textile industry and the jute industry
which are by and large such industries in the
country. Now, to this list of two industries,
we can add another very very important
industry, an agro-based industry, that is,
the sugar industry in the country.  Sir, in the
sugar industry, what is the cost of
production? You might have produced
more sugar. Butthe question is how much
sugarcane is still standing and getting dried up
in the fields and what is happening to it. Is
it not a fact that sugarcane is being sold much
cheaper, cheaper than fuel in the rural areas?
What is happening about this? How are you
going to help the poor farmers? Is this the
way of helping
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the poor farmers?, The sugar mills which
were less than five years' old were promised
45 per cent rebate in excise duty. Why has
this not been done? Why is there delay in
granting this concession to these sugar mills,
which they deserve?

Now, another important thing is, as you
know, carpet industry in Mirza-pur, etc. is a
cottage industry. It is understood that this
industry is facing a lot of problems, and all the
concessions which were given to them for
exports are likely to be withdrawn. Besides
this, it is also understood that a number of
mills are given licences for manufacture of
carpets. Carpets produced by mills are going
to compete with those hand-made carpets.
Therefore, it is necessary that if permission is
given for manufacture of mill-made carpets,
then there should be a special concession in
excise duty to hand-made carpets, otherwise
this industry will be completely ruined and
destroyed and a large number of people who
are employed in this industry will be
unemployed and they will be without jobs in
the near future.

Sir, the surcharge on electricity and coal is
responsible for the hardships to many
industries, particularly, small-scale industries,
and therefore it is necessary that this
surcharge must be removed in the interests of
small-scale industries.

I would also like to mention here about the
LIC. Now, the LIC is supposed to be a service
organisation. But it is really a problem to get
loans. If you apply for a loan from the LIC, by
the time you get the loan the cost of
construction has increased at least by 5 to 10
per cent. Something must be done about it.
The LIC people must realise this fact and do
something to dispose of loan applications of
their policy holders as early as possible.

Sir, we earnestly hope that the various
amendments proposed by the hon. Finance
Minister, to the Income-tax Act will meet the
desired results. But
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here I would like to suggest that some simpler
methods should be introduced for the people
who have got a total income not exceeding Rs.
25000 per annum, so that their cases are dis-
posed of quickly and there is no accumulation
of small cases with the Income-tax
Department, so that they can concentrate more
on bigger cases. This will produce better
working results and this will also provide
satisfaction to the people whose annual
income is less than Rs. 25000

Sir, grave doubts about the advisability of
sale of gold reserves have been expressed by
many people in the country. This seems to be
a very unusual and very unconventional
method of disposing of our gold reserves.
Here I would like to say that recently at the
first auction the reserve price for gold was Rs.
645 for 10 grammes, which is obviously less
than the international price. How are you
going to stop smuggling if the international
price, is less than the price that we have in our
country?

Sir, I would suggest more liberal grants for
the welfare schemes of the Harijans. They
have suffered a lot during the last one year. I
suppose it would be in the fitness of things if
more liberal grants are provided for them. Now
there is a demand that there should be a
separate Ministry to look after the Harijans. I
think they deserve it. It should be done. I think
it would not be a favour of the Government if
they do it, but it will be very right to ask for it.
Sir, the nationalised banks are expected to play
an active role in removing economic
backwardness in various parts of the country.
How far has this objective; been achieved and
what is more to be done? I think we must ex-
amine this matter and come to some
conclusion as to what objectives have been
achieved, what is more to be achieved and
what is to be done in this regard. Now, this is a
very important matter. It is believed that the
huge amounts of foreign exchange
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are spent in respect of rental accommodation
of our Embassies and High Commission. In
certain cases, it is believed that the
expenditure is one-third or one-fourth of the
total expenditure on these Embassies and
High Commissions abroad. I suppose there is
need for exercising economy measures. Why
can we not buy our own land and buildings so
that we can reduce the expenditure on rental
accommodation of our High Commissions
and Embassies abroad?

Another important matter is this. What is
the difficulty in fulfilling the promise that
was given by the Janata Government about
removing the Sales Tax? 1 want this
particularly about the Union Territory of
Delhi because the Union Territory of Delhi
has got its own distributory character in busi-
ness and it is very adversely affected by the
Sales Tax. Therefore, something should be
done to give relief to the business community
of the Union Territory of Delhi by reducing
or removing the Sales Tax.

Sir, there has been a very big setback to the
industrial output and production of our country
during the last one year. If I am not incorrect,
1 suppose the loss in this regard is to the extent
of Rs. 500 crores is attributable to unrest in
industry, the loss of Rs. 200 crores is
attributable to shortage in power supply to the
industries and the loss of Rs. 100 crores is
attributable to transport bottlenecks. This is a
very serious matter and I suppose something
important, essential, and urgent will be done to
remove these difficulties and see that the in-
dustrial production does not suffer in future
and something is done to make them pick up
again the same momentum and the same speed
as they were having about two years ago. Sir, |
would make a special appeal to the hon.
Finance Minister that the Finance Ministry
should come to the rescue of traditional
artisans of certain historic arts and crafts which
are transferred from the father to the son. The
centres of these arts and crafts are places
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like Delhi, Agra, Patna, Hyderabad and so
many other places. These arts and these
artisans are suffering for lack of patronage and
it is fed; that a nothing is done on an urgent
basis, these arts and artisans will wither away
into oblivion and we will be losing a very
precious heritage of our' country.

Similarly, the shoe industry in Agra and
Kanpur has suffered very adversely as a
result of excise duty. It is necessary,
particularly for those people and small shoe
makers who supply snoes to the bigger
companies, that they must be protected and
given rebate and concession so that they can
continue in their business and earn their
livlihood.

Another important thing about which I
would like to speak is the Minorities
Commission. This Minorities Commission
was set up after a long time. It is very
unfortunate that though the Commission has
been set up there is no office and there is no
regular stall of this commission. I suppose that
even the Chairman of the Commission was
complaining on this account. Are we not
really serious about this Commission? When
we could have all the arrangements for other
commissions, why has nothing been done
about this Commission so far? What is the
difficulty and whether the difficulty is
financial difficulty or intentional difficulty? I
would like to know this. And the same thing
about the Backward Classes Commission. I
think this must be looked into very carefully
and some immediate steps have t0 be taken.
Now, Sir, the Linguistic Minorities
Commission. This Commission was set up in
1957. 1 would like the Government to make
an assessment of what useful work this
Commission has done and whether those
people for whom this was set up have
benefited from this Commission and if not,
what the idea is of having this Commission.
Sir, from the type of reports that we get, it is
of no use and it is of no help to those people
for whom his Commission was set up. And |
supnnse
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that the present expenditure on this

Commission is really an infructuous
expenditure and this has got to be looked into.

Sir, nearer home, 1 would like to say that
Delhi is a last-growing  and expanding city
with a population of about 60 lakhs. The
basic amenities have  been  completely
outstripped by the requirements in this
ancient city. It is necessary that a liberal
grant should be provided because Delhi has
suffered for a long time as a result of the
pressure of population which is increasing at
the rate of about 2£ lakhs per year. And
unless liberal grants are provided, it would
not be possible for the Delhi people to get the
basic necessities. For instance, take the
hospitals in Delhi. They cater not only to the
people of Delhi but also to the people from the
various States. People from various States
come to Delhi and they get the benefit out of
these hospitals.

Sir, T would like to say that huge
expenditure is incurred on the PAC and the
CRP. These PAC and CRP have no
confidence of the weaker sections and the
minorities. | suppose that something has to be
done so that the people's confidence is
restored in them otherwise they should be dis-
banded because there is no use of having
them.

Sir, the public sector undertakings were
enjoying commanding heights for the last few
years. But, unfortunately during the last year,
they had a set back. Therefore, it is necessary
that they should get all the encouragement and
they should again achieve those commanding
heights. Sir, the net profits before tax of the
undertakings increased to Rs. 306 crores in
1975-76 from Rs. 20 crores in 1970-71. This
is a performance which promises a better
performance and, therefore, this needs a
special consideration.

Sir, I would like to utter a word of caution.
It is still not too late for the Government to
face and take up the
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challenges that are posed by the political, social
and fiscal conditions as they exist today, as they
are staring in our face. Unless we take a
realistic approach, unless we adopt a
realistic attitude, we will not be able to solve
these problems. How long are you going
to take refuge behind the emergency period?
Whatever has happened has happened. But
now the people's expectations  have  not
materialised and you have got to give a
better account of yourself next year.  Other-
wise, you can take it  from  me that you
would also go unheard, unwept and
unsung. What the country needs for some
time is discipline, dedication and hard work
in every sector ofeconomic activity. Still
there is some hope.  Please do something
so that we may also be grateful to you. Thank
you, Sir.

SHRI K. K. MADHAVAN: Sir, last
year I did not speak on the Budget on
account of two reasons. The first

ground was, as raised by the present
Government itself, that the Budget
was not their creation. The second

ground was that it would not be fair
on my part to judge this Government
only after a few days or a few weeks
of having taken over the administra
tion of this country, after they were
placed in power through the ballot.
But this year, I am speaking exactly
after the lapse of thirteen and a half
months, which is not a small period in
the term of a Parliament, what is the
position? Sir, I may be permitted to
go through the relevant paragraph of
*he Budget Speech of the hon. Finance

Minister made on the 28th of Febru
ary, in this House. In paragraph 86, at
page 24, he has stated:
- 1
5. P.M.

In its  report on the Central Direct Taxes

Administration, the Administrative Reforms
Commission had recommended that
amendments to the tax laws should not be
rushed through the annual Finance Bill, which
needs to be passed before a prescribed date, but
made through separate bills whose provisions
can
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be considered in detail. Pursuant to this
recommendation, [ propose to introduce
separate legislation as early as possible to
give effect to the main recommendations of
the Cho-kshi Committee which are accept-
able to the Government...."

Naturally, the Finance Minister goes by
default. Not only the Finance Minister but
much more the Law Minister also goes by
default. Only that much I wish to say on this
account.

Now, Sir, let us examine Chapter III of the
Bill. Chapter III of the Bill relates to Direct
Taxes and with regard to that subject there is
something strange in this Bill, which has
reached this House after getting it probably
pushed through or discussed through the Lok
Sabha. My hon. friend, who spoke some time
carlier, was referring to Clause No. 8 in this
Bill. If you will kindly pursue, you will find
that there is no clause No. 8. There are two
clauses here, both numbered 7. You please
examine at page 7 there is a clause numbered
7 and at page 8 also there is a clause
numbered 7. Because this is a printed copy
of the Bill and because at the top of first page
the words "As passed by the Lok Sabha on
29th April, 1978" appear, I do not think this
is a mistake.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Madhavan, for
your information, the Secretariat has already
circulated a corrigendum, which you may
kindly see.

SHRI K. K. MADHAVAN: Sir, I stand
corrected.

Let me corns to the main points now. I will
be very brief and very precise as I usually am.
I want to speak about the burden imposed on
the newspapers. I have myself been a
newspaper man for some time. So, I am
compelled to speak even though my speech
may not be reported because usually I am
blacked out by Press people  because I do
not meet
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them; I do not know the method of meeting
them and pleasing them. They may be busy
with certain other things. I am not worried
about that. I am doing my duty.

Sir, what does clause 8 say? It imposes a
tax on advertisements. But strangely enough,
of course it exempts small daily newspapers,
but I may be permitted to point out a
distinction in the sense that there are
newspapers of different categories of
proprietorship. One category of
proprietorship is  the  big  business
proprietorship, the big business-owned
newspapers, where the newspaper is only
incidental to their business or
supplementary to their business. But there
are certain newspapers that are newspapers
themselves, which do not have any other
industry.  Fortunately, there are a few
like that.  And the Government, through this
Finance Bill, makes a distinction, a very subtle

distinction. It is not a distinction, it is a
discrimination, a  very glaring
discrimination exercised in a very subtle

manner. That is the most interesting Dart  of
it. They charge tax on all sorts of
advertisements, of 10 per cent, 12J per cent, 15
per cent, and so on, as specified in the so-
called clause 8. But in the same clause at
page 9, we find there are certain other things
exempted, like holding or participation in any
Press conference, sales conference, and
conventions, trade fair, exhibitions,
publication and distribution of journals,
catalogues or price lists, and then what is more
significant is, there are certain things that are
not mentioned, by saying. "Such other thingg
as may be rjrescribed." Prescribed by whom?
Probably, it is to be prescribed by the
Government from time to time.  So part of
the powers are grabbed away from this
Parliament. It is a very arbitrary method of
grabbing powers from the legislators of
this  great country. This is the sinister way
asIcan see here. What is this item,
"other items as may be prescribed"?
These are the methods adopted by big
business to influence the people, to influence
men of public opinion, to
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[Shri K. K. Madhavan] influence leaders
of public opinions. That is a very intelligent
method of the modern big business men to
influence important personalities through
unholy means, and I repeat 'through unholy
means'. | think I need not elaborate on that.
What are those unholy means? They are Press
conferences accompanied by dinners, liquor,
wine, women and so many other things, and
also money. That is the method of big
business not only in India but everywhere in
the world. That is the method that is being ad-
opted here. It has been provided very easily,
very cleverly and very cunningly, I say. This
is what has been done here. This has been
done here so that they can have guest houses,
they can have dinner parties, they can have
lunch parties, they can have dances and so on.
There are so many things. I do not know the
names of all those things. The economy of
this country is being eaten away and it is
being eroded by the big business who have
their own strings attached to many people. |
was not surprised, when I saw one Member
jumping up immediately to defend one
newspaper magnate who is also an industrial
magnate. Are we not ashamed of this? Are we
not ashamed that elected representatives of
the people, who claim to be VIPs, raising
their heads to defend the big business on the
floor of this House? This is the tragedy of the
situation. Sir, I may be permitted to read out
the editorial of daily, a Malayalam daily,
which has got a circulation of more than one
lakh. But it has no other business except the
publication of books and periodicals. This is
what they say:

"It is not a direct control; but a tax on
amounts set apart for advertisement and
sales promotion that the Government is
proposing. But in effect, it will be as good
as control."

Then, they say:

"The impact on the newspaper industry
of this control is also signi-
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ficant. Newspaper is an extraordinary
product whose selling price is very much
below the cost of production. This is made
possible by advertisements. If there is not
enough advertisements there will be a fall in
the income of the newspapers, and the cost
of production will be unbearable. Their
economic basis will be shattered."

Naturally, those newspapers will pass on the
burden to the readers. Then, the editorial
says:

"Provincial newspapers and  other
publications which even today struggle hard
to make both ends meet, will be compelled
to close down. Thus, there will be a crisis in
the newspaper industry.

Janata Government claims that it is their
policy to encourage newspapers, particularly
the small ones. It has sworn to protect the
freedom of the Press. Control of advertise-
ments is inconsistent with this position.
Making the working of the newspapers
impossible or hard is, in fact, indirect denial
of the freedom of the Press."

Then, they conclude:

"In the circumstances, we hope that the
Finance Minister will heed the request of the
industrialists and the newspaper interests to
abandon the proposal to tax the advertise-
ments."

This is the editorial.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): Is
that all?

SHRI K. K. MADHAVAN: One thing
more. After all, what is the Press? 1 have
with me the latest e-M tion of the book '"The
Press versus the Government' authored by
not less a person than Mr. D. R. Mankekar,
the well-known journalist. What is the
Press? Press is the mirror of public opinion.
It is well known. But here
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I would say one thing. The Press will have
to be in the opposition always.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): But Mr. Madhavan,
why don't you say something on the Finance
Bill?

SHRI K. K. MADHAVAN: Yes. The
finance is connected with these strings which
are unseen.

SHRI G. LAKSHMANAN: Mr.
Madhavan, there are so many advertising
agencies. Are you against the ertising
agencies also being taxed?

SHRI K. K. MADHAVAN: I do not want
to say that, but it will amount to that. I may
now be permitted to conclude, Sir.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Please conclude
now.

SHRI K. K. MADHAVAN: The
I is bound to be in the oppositon. the
Government makes a claim that they have
liberated them. We know how they have
liberated them. The Government want to
consolidate their position. We can read
between the lines. This is what the author
Martkekar has said on page 18 of the book:

"The target of criticism in the democratic
process—inevitably, the  Government—
however tends to get impatient with criticism
and would want to plug it off. The Gov-
vernment is often tempted to rationalise its
intolerance of dissent and to encroach upon
the freedom of the Press and other Fundamen-
tal Rights."

Again on page 25 of the same book the author
has quoted Jefferson. This is what Jefferson
has said:

"Were it left to decide whether we should
have a Government without newspapers or
newspapers without Government, I should not
hesitate a moment to prefer the latter."
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This means we would prefer newspapers
even without a Government. Finally, I am
closing with this quotation of Pandit
Jawaharlal Nehru. This is what he has said:

"l have no doubt that even if the
Government dislikes the liberties taken by the
Press and considers thorn dangerous, it is
wrong to interfere with the freedom of the
Press."

TliiS 40 What Panditji declared in his address
to the All India Newspaper Editor's
Conference in 1950. This pet idea of Panditji
has been undermined by his pet daughter, I do
not take pride in the happenings.

One thing more to which, probably the
Government are resorting to its regarding the
All India Radio. I was not listening to the
radio; but somo-body coming from outside
said that the All India Radio has chosen to be
silent today. All India Radio has chosen the
path of Mahatmaji who used t0 prefer silence
sometimes. Is it not disgraceful? Is this not a
very bad method of working?

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI*: Yes, please
conclude now.

SHRI K. K. MADHAVAN: With these
words I conclude. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Yes, Mr. Mathur.
You will start today and conclude tomorrow.

KT AR AN wHE A,
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¥ g A W @ grr & we
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THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): The House stands
adjourned till 11.00 A.M. tomorrow.

The House then adjourned at
nineteen minutes past live of the
clock till eleven of the dock on
Tuesday, the 9th May, 1978.



